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of Urgent Public
Importance
[Shri Satish Chandra.]

any serious untoward incident, the pro-
cessionists were cordoned off and ask-
ed either to witness the sports peace-
fully or to disperse. Some of them
agreed while others went away. There
was no occasion whatsoever to make a
lathi charge. The entire incident
lasted only a few minutes. Out of the
total strength of 2,176 workers em-
ployed in the Depot not more than 50
had participated in this demonstration.
On the 9th of April, at approximately
9 A.M, the Commandant of the Depot
-as informed that Shri S. M. Joshi.
General Secretary of the All India
Defence Employees Federation, who
happened to be in Delhi on that day
wanted to meet him. The Comman-
dant immediately came to the gate and
was informed by Mr. Joshi that the
workers were intending to go on a token
strike and he wanted to persuade them
not to do so. The Commandant readily
agreed to allow Shri S M. Joshi to
address the workers. Quite a large
number of workers had already gone
inside the Depot and on Mr. Joshi’s
persuasion the remaining omes also
decided to resume work. Some of
them, however, could not do so within
the normal time, as according to the
existing orders, the Depot gates are
finally closed for the day at 9.50 A
I must confess here that if a little dis-
cretion had been exercised by the
Depot officers by taking the liberty of
relaxing the particular rule and keep-
ing the gate open beyond the prescrib-
ed time the trouble might have ‘ended
then and there. Instructions have,
however, been issued that the absence
of the workers involved will be regu-
larised by granting them leave for the
day.

As regards 505 Command Workshop,
a proposal was put up for considera-
tion of the Works Committee on 5th
April, 1954, that twelve annas per
worker should be contributed from the
profits of the Unit Canteen (which
normally go to the Labour Welfare
Fund) for the celebration of the FME
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day on 1st May, 1954. Out of 6 or 7
members of the Works Committee,
only one member has disagreeq with
the proposal. The money is to be
utilised for expenditure on sports and
refreshments to the workers. Govern-
ment ' have no knowledge of any
hunger-strike having taken place on
8th April, 1954, as alleged by the
hon. Member.

COMMITTEE ON ABSENCE OF MEM-
BERS FROM SITTINGS OF THE
HOUSE
PRESENTATION OF SECOND REPORT

Stri Atickar (North Satara): I beg
to present the Second Report of the
Committee on Absence of Members
from sittings of the House

FINANCE BILL

The Minister of Finance (Shri C.D,
Deshmukh): I beg to *move:

“That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the financial
year 1854-55, be taken into con-
sideration.”

So far as the imposition of income-
tax and super-tax is concerned. there
is no change from last Year. Clause
2 of the Bill seeks to make certain
amendments in the Indian Income-Tax
Act. Of these, four amendments relate
to the extension by two years, upto
1956, of the concessions which were
to expire on the 31st March 1954.
Pending the report of the Taxation
Enquiry Commission, it was decided to
continue these concessions for apother
two years. The concessious whose
period has been extended, are:

(i) the exemption of foreign pro-
fits chargeable an remittance
only in the case of a resident
person;

(ii) the exemption for two years of
income from property built be-
fore the 1st April, 1956;

*Moved with the recommendation of the President.
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(ili) the initial depreciation allo-
wance at the rate of 15 per
cent. in the case of bulldings
completed before the 1st April,
1956; and

(iv) the exemption available under
section 15-C if production is
commenced before the 1st
April, 1956.

Another amendment gives exemp-
tion in respect of interest payable cut-
side India to a non-resident on a loan
issued for public subscription outside
JIndia. When the law was amended in
1939, and the interest paid outside
India on borrowed capital used in India
was made chargeable to income-tax, the
intention clearly was to give exemp-
tion in respect of the interests on loans
issued prior to the 1st April, 1938.
Since, prior to that date, the interest
was not chargeable no provision had
been made by the borrowers in the
contract for deduction or payment of
Indian income-tax. The intention of
the exemption was indicated by allow-
ing a deduction from the income of the
assessee for the interests paid on such
loans without any restrictions, but no
provision was made through over-
sight for such exemption in the hands
of non-resident recipients. The ex-
emption was then given by executive
orders—in 1941—but this could not
possibly be continued any longer. It
has, therefore, been considered advis-
able to put the exemption on a legal
footing by making an amendment in
the Income-tax Act.

Then I come to the Estate f)uty.
Clause 4 of the Bill makes two amend-
ments in the Estate Duty Act with
retrospective effect from the 15th
October, 1933, when the Act came into
force. Both these amendments are of
a clarificatory nature. The first
amendment is to remove any doubt
that the property deemed to pass on
death is chargeable as property passing
on death. The second amendment is
to make it clear, as I mentioned in the
Council of States during the passage
of the Estate Duty Bill, that the exemp-
tion under clauses (f) and (g) of
section 33 regarding iInsurance for
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payment of estate duty or deposit of
advarce for payment of estate duty was
not to exceed Rs. 50,000 in the aggre-
gate.

As regards customs duties, I have
already indicated to the House in my
reply to the General Discussion oun
the Budget that the increase in the
import duty on betel-nut was made in
order to reduce the profit of the
middle man. Reports of market
values from ports indicate that as
against an increased duty of Rs. 33
per maund, market prices have
risen by less than Rs. 15, and that
the anticipations appear to have
materialised to some extent. The
House is aware that in response to
representations, I have already vari-
ed slightly the excise duty on svap
by exempting the first 25 tons of
toilet soap and the first 125 tons of
laundry soap cleared from a soap
factory in any financial year. The
number of units expected to benefit
by this concession is 39 out of a
total of 82 which fell under excise
control in the beginning. I shali be
moving a little later in the course of
this debate an amendment of the
definition of ‘soap’ in the Finance
Bill so as to make it a little more
precise.

" The House is also aware that in
the case of foot-wear I recently
announced a measure of relief by rais-
ing the exemption limit for non-
power operated tactories to 49
workers whereas originally such
factories employing more than 19
workers were taxable; this is esti-
mated to have given relief to 12 out
of a total of 76 units originally
brought under oxcise control.

The only other topic I shall refer
here and ndw is in regard to art
silk textiles. I have very carefully
gone through the several representa-
tions I have received and I have de-
cided: (i) to raise the exemption
limit from factories employing up tc
nine looms to those employing up ‘u
24 looms and (il) to lower the square
yard duty of 0-1-0 per square yard,
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exclusive of the handloom cess of
three pies per yard recently announ-
ced. to six pies per square yard and
in addition the cess of three pies
per yard will continue to be payable.

In effect, the rate of duty exclusive
of the cess will now be about a third
of what was originally proposed and
half of the modifled rates. Mills
will also be given the option of
paying in advance a lump sum of
Rs. 22-8-0 per month per loom em-
ployed in the production of art silk
instead of the prescribed rate on their
actual production and will thereby
enable to free themselves f{rom a
substantial part of the excise control
and fiscal supervision over their
operations.

A further concession which 1 pro-
pose to give is not to treat staple
fibre as art silk for the purposes of ex-
cise duty on art silk fabrics. The present
practice of treating staple fibre and
cotton textiles as cotton clothes for
excise purposes will continue. As
against my original estimate of
Rs. 1.60 crores. the revised estimate
about the receipts from these taxes
will be about Rs. 75 lakhs only. All
the concessions I have announced
will be given effect to by executive
orders.

Mr. Speaker: Motion moved-

“That the Bill to give effect to
the financial proposals of the
Central Government for the
financial year 1954-55, be taken
fnto consideration.”

Shri H. N. Mukerjee (Calcutta
North-East): Mr. Speaker, we are in
the last phase of the drama over
which the curtain will soon be rung
and Government will take charge of
the country’s finances for the next
twelve months. I do not propose to
go into the details of the Finance
Bill which, with certain modifications,
the Finance Minister has just placed
before the House and 1 would leave
that discussion mainly to the clause
by clause analysis which this House
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will make later. But I feel that in
spite of the changes which the Finan-
ce Minister has accepted, the new
financial proposals remain footling
little irritants on our body economic
and I also feel that they are petti-
fogging for in a year which is sup-
posed to be a big year as far as our
Plan is concerned. the returns ex-
pected are in monetary terms extre-
mely meagre.

I see in the Treasury Benches as
represented by the Finance Minister a .
kind of comfortable assurance that
the recession which has started in
the United States of America will be
checked and that something will turn
up in the United Kingdom.

[MR. DEPUTY-SPEAKER in the Chair]

In regard to this recession in the
United States we heard from Presi-
dent Eisenhower himself on the 17th
of February this year that in one
month, from 15th December to 15th
January, there was a rise by two
million in the unemployment figure.
Government, of course, hopes that they
would get over this recession. But
this is the thirteenth depression in
the United States since the Civil War
in 1860. And today we might very
well recall the depression in the
United States which was hovering
round the corner in 1949 and which
was lifted only by the Korean War. 1
say this is an ugly portent, and the
foreign policy of the United States
should give us reasons for taking a
very serious view of the situation
which, I fear. the Finance Minister
has not taken. We hitch our wagon
still to the somewhat pathetically
blinking economic star of the USA.
and the United Kingdom.

About the Treasury Benches I was
reminded the other day, when I
asked & question about their internal
condition. of a passage in Bernard
Shaw’'s “Heart-break House”. It s
“a strangely happy house, a house
without foundations—I call it heart-
break house.” They ‘have their
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differences from time to time which
they patch up and pose as if they
are happy. 1 am not concerned with
their occasional heart-breaks, but it
is really heart-breaking for the coun-
try to have its destinies and its eco-
nomic direction left in the hands of
those who are in charge today. 1
say this not only because of our
general and basic criticism of much
of what this Government stands for
but also because of its—what | am
constrained to call—blatant ineptitu-
des. I will give a few very recent
examples of these instances which
are egregious, because in the dis-
cussion of the Finance Bill we have

a lot of rope—a rope which some of

the Ministers might hope is one which
we shall hang ourselves with—but
we have a lot of rope and I shall try
to take advantage of that phenomenon.

1 shall refer, first of all, to what 1
discovered only a few months back,
on the 8th December, 1953, to be
exact, when the hon. the Minister of
Commerce and Industry was very
kind and he answered an enquiry
which I sent up to him. And I found
out that there is a gentleman in his
Department whom I shall not name—
though I have got his name here—
who is a Director (at least on that
day he was a Director) in the Office
of the Textile Commissioner, draw-
ing a salary of Rs. 1,600, who had no
academic qualifications. not even a
Matriculation certificate. had no tech-
nical qualification. and was supposed
tq have had journalistic experience for
seven years before his initial appoint-
ment on a high salary in 1944. This
is how the unemployment problem
in certain quarters is sought to be
tackled by the Ministers.

1 will refer next to another matter
which was brought up before the
House the other day when the
‘Seventh Report of the Public Ac-
counts Committee was bplaced before
us and the Evidence Volume came
into our hands. And on page 42 of
it there is a statement by the Father
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of the House, Mr. B. Das. The day
before he had encountered five or six
instances in the P. & T. Department
where people who should have been
sacked at once had been very highly
promoted. That was the expression
he used.

In regard to the Information and
Broadcasting Minisfry we find that
the Minister the other day told us
that he had dismissed a certain num-
ber of people, twenty-ive or twenty-
four, entirely on the advice of the
Union Public Service Commission.
My information is,—which. if it is
inaccurate. I would like to have
corrected.—thmt the Union Public
Service Commission had recommen-
ded of course that these people
should go; but they had examined the
cases only on the basis of the confl-
dential files and they did not give a
chance to those people to appear be-
fore them to make their defence,
if any. And the Union Public Ser-
vice Commission had said that the
cases should be kept pending and
the persons kept on in service till
the next chance came when they
could take the opportunity of finding
out whether they should be taken or
not taken into the service. That was
the kind of recommendation made by
the Union Public Service Commission,
somewhat favourable to the employees.
But in spite of that the Minister chose
to dismiss those twenty-five people. I
know also that something else hap-
pened at the same time. Soon after
this case happened in regard to these
25 employees, in August 1953 the
UP.S.C. recommended the dismissal
of six technical assistants, one of
whom however happened to be a
person <with some influential con-
nections and therefore the recommen-
dation of the UP.S.C. in regard to
these six technical assistants in
August 1953 was disregarded. This is
the way in which the Information and
Broadcasting Ministry is functioning
from time to time. I want. also.
to refer to one other thing. I do think
that whoever is in charge of
the radio system in our country
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should try to mobilise to the mexi-
mum the talents of our people, their

cultural capacities and the varied
musical talent in this country. It
seems the Minister for Information

and Broadcasting has a ‘hobby-horse’
which he rides to distraction, as far
as musical talent is concerned, with
the result that there is a list of con-
demned artists. The National Mu-
sical Festival at Red Fort has not
been broadcast because certain con-
demned .artists were taking part.
That is the kind of thing happening
from time to time. Pandit Onkarnath
Thakur does not come and participate
in radio performances because people
like him take objection to this whole
system of having condemned artists.
I do not mean that the Minister for
Information and Broadcasting should
have no tastes in regard to music.
He is very much entitled to it; he
is very much entitled to be proud of
his taste. As far as this organisation
is concerned, we have a variety of
musical talent—the Gharvana busi-
ness as you all know, so many able
who render music in different
ways—and it is very important that
we should try to have the maximum
mobilisation of the very varied and
rich musical talent which we have
in this country. 1 wish to have an
assurance from Government that no
Ministers, particularly the Ministers
who are in charge of cultural depart-
ments, will be allowed to ride their
‘hobby-horses’ to the detriment of the
cultural development of this country.

I want to say something also in
regard to the Railway Ministry. Mr.
Lal Bahadur Shastri took me very
seriously to task because I told him
that last year I had drawn his atten-
tion to the fact that 700 and odd
workers in the Sealdah Division were
living in condemned wagons and
that the same condition still prevails,
He told me: “you are wrong; you
have not gone there and you should
not have made that statement.” 1
asked him as to how many were
still living in condemned wagons
and he said that there were about 100
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or 120. On the 4th of April, 1954 a
question was asked by Shri Rama-
nanda Das to which the answer was
given that 789 members of the rail-
way staff in Sealdah Division are
still staying in these condemned
wagons and that certain quarters
which Shri L. B. Shastri had order-
ed to pe constructed are perhaps in
the process »f construction. I do
not know what exa>tly has happen-
ed in regard to them. This is  the
kind of thing happening from day to
day. This is the kind of thing hap-
pening as far as the Treasury Ben-
ches are concerned. -

Then, Sir, in regard to Irrigation
and Power Ministry, the other day
the question came up that the Rao
Committee reported in September
1953, more than six months ago. The
Rao Committee said—according to
the newspaper reports which I have
tried to show in this House—that in
one case a sum of Rs. 1,16,00,000 was_
given unwarrantedly to a firm, Hind
Patel—the name is rather suggestive.
So much money was given to this
firm for carrying out changes because
unwarranted changes were made in
the design by a French or Swiss
firm. It is said that the whole thing
is under consideration of the Esti-
mates Committee. How is it that for
more than six months the report is
withheld from this House? How is
it that this kind of thing goes on all
the time?

I also want to say about another
thing. The Chief Minister of West
Bengal went back from Delhi a few
months ago and told the people that
he has got an assurance from the
Planning Commission that the Ganga
Barrage will have the first priority
in the Second Five Year Plan. He
had to say it because he had to face
his people there. Without the Ganga
Barrage, the future of the Calcutta
port and even the water supply of
Calcutta is in great jeopardy. Then
we were told and a Press note came
out from Delhi which said that this
project is not included in the
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Second Five Year Plan because of in-
ternational questions with Pakistan
which had to be taken up, and so on.
This is a kind of playing with ideas,
playing with words, playing with the
expectations of the people, which, I
am sure, this House ought to try to
put a stop to.

In regard to seamen’s insurance, I
got an answer from the Government
last year that the Government knew
that Rs. 14 lakhs were lying with the
U.XK. money which was earned by
Indian seamen working in  British
ships during the war. This money
we can get for the asking if only we
had a scheme for seamen’s insurance
in this country. Government said,
we know all about it. Two weeks
ago, 1 asked a question, what have
you done. They said, we have not
prepared any scheme. Therefore,
Rs. 1,400,000 earned by the sweat and
toil of Indian seamen in British ships
will go abegging because our Gov-
ernment - has not got some sort of a
scheme for seamen’s insurance in
order to get this money out of the
coffers of the British Government.

1 have the report of the Income-
tax Investigation Commission, which
1 am sure, the House has taken serious
notice of. The Income-tax Investi-
gation Commission says that Govern-
ment, off its own bat, does not refer
80 many cases to the Commission
which ought to have been referred to
it and—this is not all—the Commis-
sion has to do it. I have not got
the time to quote chapter and verse
from the report; it has appeared in
the Press and everybody knows that.
The Commission says. “of our own
volition, we had to take the initiative
\in the matter ¢f securing reference
to us
result of which we have succeeded in
unearthing hidden income to a very
large extent” This is the kind of
thing which goes on. It is difficult
to see how our Government is going
to have a real Plan and how our
Government is going to try at least
to equalise the sacrifice on the part
of the people, if even a very elemen-
tary effort to collect the income-tax
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is not made properly. That is the
gravamen of the charge which is
made, 1 should say, in very sedate
and cultivated language by the Mem-
bers of the Income-tax Investiga-
tion Commission. I say this because
I refer the Finance Minister to the
index number of the rates of profit
of our companies here. It appeared
only the other day in the Eastern
Economist; if 1 give some figures, he
may question them; let him verify
and find out. He will see that in
particular departments it has gone up
to 551. The index figure has gone
up from 1939 to 551. In spite of

. this, we find that these people are

behaving in this manner. The In-
come-tax Investigation Commission
refers to certain groups, certain big
industrialists and their satellites.
This is the language which is wused
by the Income-tax Investigation
Commission. 1 want the Finance
Minister to go into these matters and
see that this kind of thing does not
continue.

The other day, a suggestion was
made to the Health Minister that a
minimum target.of 50,000 tuberculo-
sis beds in the five years should be
achieved. She said that she would
be very happy to achieve that target,
but that she had not got the money,
because a recurring grant of Rs. 6
crores would be necessary and the
non-recurring expenditure would be
about Rs. 40 crores or so. We pay a
privy purse to so many of these
princes, who do not even care to tell
us about their foreign holdings. The
other day, in answer to a question,
we heard of one prince who has
chosen to disregard Government’s
question as to hcw much of foreign
holdings he had got. We pay nearly
Rs. 5,80,00,000 by way of privy purse
to these people. We cannot have
50,000 tuberculosis beds because we
cannot afford to spend Rs. 6 crores a
year. We are having a Plan. What
is the idea behind it? Do we be-
lieve like men of the type of Dr.
Vogt that we are Asiatics who breed
like rabbits and so should dle and
the population problem could be
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solved in that way Don't we think
that with better health, perhaps we
can create condition of things in this
rountry where real economic and
social progress can be achieved?
What is the criterion? That is my
charge against the Finance Minister
in particular and against the Govern-
ment in general. They make a plan.
It is a financial programme; it is
nothing beyond that. It is unreal
and it is has no relation to the living
econdition of the people in this coun-
try. And that is why, for all the
Information and Broadcasting Min-
istry’s tom-tomming by spending
quite a number of lakhs over the
Plan’s publicity, nothing has happen-
ed to enthuse the people, to have the
glow of enthusiasm in the hearts of
the people.

In regard to foreign capital which
is a matter which comes up so often,
we find from the Times of India of
the 15th February that the United
States Department of Commerce has
brought about a hand-book called
Investment in India which has been
only recently available in this coun-
try. It notes a growing recognition
by Government of the need for pri-
vate foreign investment, for private
enterprise, for private enterprise in
general, and a consequent willingness
to offer terms of entry that are at-
tractive to foreign investors. And
then it says:

“This development has come
about gradually and has been
made known more by actions
than by words.”

My hon. friend the Finance Minister
and my hon. friend the Commerce
and Industry Minister have made
known by their actions if not so much
by their words, which are sometimes
very brave words when they come
and speak on the floor of the House,
that foreign investors are going to
have a free hand as far as the ex-
ploitation of the country is concern-
ed. And the result is what we find—
Governors of States and Chief Min-
isters of States going to open a build-
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ing constructed by the Imperial Che-
mical Industries (India) Limited in
Calcutta, or by the Standard Vacuum
Oil Co. Ltd., in Bombay. Why should
this happen? Indian patriotism has
fought for so long against these
foreigners and the menace of *“(India)
Ltd.” and now our Governors and
Chief Ministers go all the way and
they get garlands and they get smiles
from these foreign gentry who are
supposed to be extremely well-be-
haved; and then they say: “God bless
you. You are doing your best for us.
We are Dbenighted Asiatics. You
have brought the light from some-
where, and therefore we have come
to praise you.” That is the kind of
thing wirich goes on all the time.

The Minjster of Commerce and In-
dustry (Shri T. T. Krishnamachari):
May I say, if my hon. friend would
permit me, that so far as the opening
of institutions belonging to private
enterprise is concerned, the Central
Government have limited themselves
to the Prime Minister, the Finance
Minister, and the Commerce and In-
dustry Minister, who will not partici-
pate in these functions. We have not
gone beyond these three.

Shri H. N. Mukerjee: Whatever that
may be, the point of what I was say-
ing, I am sure, is not touched by
whatever excuse might be offered by
the hon. Minister.

In regard to the States Reorganisa-
tion Commission. I would say—it has
happened so—that two of the Mem-
bers who should have a kind of ju-
dicial dispassionateness in regard to
this question, if such a thing can
happen.—as far as I am concerned,
I cannot imagine a man with a com-
pletely blank mind, which I fear can
only be a sterile mind, but the other
partly always talks of judicial dis-
passionateness and that sort of thing
—have expressed themselves very
strongly against the whole idea of
linguistic provinces. which is the most
amazing thing. and nothing has been
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said so far by the Central Govern-
ment in regard to this proposition.

And, in the meantime, repression
goes on on language groups in Man-
bhum, near the borders of West
Bengal and Bihar. I do not want to
go into the merits of the question.
I do not want to create a chauvinist
atmosphere. I do not want a fight
between the Bengalis and Biharis
over this question. But there is
this universally accepted principle in
our country of linguistic redivision
of provinces. We must have this lin-
guistic redivision. And, at this
stage, if any effort is made to repress
any linguistic group, certainly that
repression has got to be taken note
of by the Central Government.

I say a Member of this House—I
am not referring to the case in the
High Courts—was marched across the
streets of Purulia or Hazaribagh from
the jail to the Court, and there was
a rope round his waist and, we have
been told, fetters round his feet.
And that was the kind of thing
which was going on. His hands were
tied and he was taken to the Court
along the roads.

Shri Jajware (Santal Parganas
cum Hazaribagh) rose—

Shri H. N. Mukerjee: I have got so
much to say that I cannot yield to
this kind of interruption.

In regard to another point, the
question of rationalisation—I am
happy the hon. Minister for Com-
merce and Industry is also here—
what exactly is Government's posi-
tion in negard to rationalisation?
Let us be more explicit about it. Are
we going to have rationalisation of
one sort or the other in this context
of growing unemploymeni? I wart
Government to take time over it and
tell us very specifically, concretely,
the definite steps which they are
going to take in the near future. I
say what is needed today is not ra-
tionalisation schemes of existing in-
dustries. but that available capital
resources be used in new and parti-
L3

-
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cularly basic industries. This is a
very important thing. I want Gov-
ernment to think over this. It is
not important for us to rationalise-
here and now. It might interest
some of those for whom the world
goes round because there is the pro-
fit motive. For them, of course, ra-
tionalisation may be a very impor-
tant thing here and now, but for the
country rationalisation in the context
of growing unemployment is cer-
tainly not important. What is im-
portant is that there should be new
and basic industries. I do not argue
against rationalisation as such, be-
cause, after all, we must have ra-
tionalisation at some time or other.
We must grow. we must have heavy
industries, a real industrialised so-
ciety. If and when we have that,
certainly rationalisation will fit into
the scheme. It would be absolutely
appropriate to the situation. But as
things stand. it is standing in the way
of the development of new and basic
industries. and that is why we have
got to take very good care.

In regard to the affairs of the Ex-
ternal Affairs Ministry, I would say
that the United Nations observers in
Kashmir are still happily hunting
round the place. But why should
we forget the old unsavoury history?
Why should we forget that mascot of
the British bourgeoisie, Lord Mount-
batten, who succeeded in trapping our
Prime Minister? If you read Mission
with Mountbatten, which I was read-
ing only the other day—re-reading as
a matter of fact,—you will find how
he traps the Prime Minister into the
net of the United Nations, and
how we had to refer this case to the
United Nations. Then there are cer-
tain other cases. For instance, there
is a case about one Haight, about
whom it was said by Sir B. N. Rau
in the Security Council as follows—
this fellow went over, and helped the
Azad Kashmir forces, and he was an
ex-officer of the American army—

“India, I am told, can, if she
chooses, be tough and ask for
damages from the United States
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for losses sustained as a result of
Haight's activities, not merely
because of loss of life inflicted
by him, but for the entire cost of
military opérations necessitated
by his organisation of the Azad
forces.”

This appeared in The Hindu of the
14th February 1950. But of course,
we did not get tough with the Ameri-
cans. We got no damages, and we
did not even get a word of apology.
Then there was a man called Major-
General Delvoie. The fellow was
doing all kinds of malpractices, and
smuggling things across to Pakistan;
and the Government of India had to
tell him to quit, and he did quit.
Then there was the Governor of the
Punjab, Sir George Cunningham
writing letters to our then Com-
mander-in-Chief, Sir Robert Lockhart,
I am not going into any of these
details now, but we know these
things. In the face of these things,
how is it that we go on tolerating
this enormity, and how is it that we
do not raise our voice a little louder?
1 am sure. the Prime Minister would
say again,—as he has said so many
{imes—you chaps are barbarians, you
do not know the kind of language
which we ought to use. Let him
choose his own language. Obvious-
ly, he is so much more effective than
we are; let him use his own language,
but let him do something about fit.
Let us not allow this matter to slum-
ber over, but that is what I fear
he is going to do. That is why I say
in regard to foreign policy, the Prime
Minister has made, particularly in
recent months, a great contribution.
He has taken a stand in regard to
the hydrogen bomb, and other me-
thods of mass extermination; in regard
to the problem of freedom in Asia—
especially South East Asia—he has
taken a stand which is worthy of
India. But to be effective, our policy
in every aspect must be consistent
and strong, which it is not. That is
where 1 charge the Finance Minister,
because he is a specialist in this
matter, and he is in charge of the
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economic administration of this
country. 1 say that our economic
administration has to be conducted
in a fashion which is really consis-
tent with our foreign policy as we
propound it today; otherwise, the kind
of proposition which we put forward
in regard to foreign policy will be
laughed out of court as exuberant.
just as exuberant as the Prime Min-
ister seeks to make out that my ex-
clamations in this House are exube-
rant. Unless we make up our minds
about what we are going to do, there
is no good throwing bouquets at the
Finance Minister. On the contrary,
I would say, here is an opportunity:
just because at this moment we are
saying, you have taken a great stand
in regard to foreign policy. here is
an opportunity to justify not only
yourself to yourself, but yourself to
the country. And that is a challenge
which I am throwing from this side
of the Opposition. 1 would ask the
Finance Minister. in regard to this
question of the U. S. recession. and

_ the clouds gathering on the econo-

mic horizon, as to why it is that

~ we are not thinking more seriously

in regard to the organisation of our
international trade. I think that the
idea of having barter agreements on
long-term basis with planned econo-
mies is extremely important. I say
this because—if I may be permitted
to quote from the Economic Review
of Asia and the Far East, published
in 1951 by the UNECAFE, which noted
that—

“In sheer quantitative terms.
greater stability of the demand
for the raw materials 8exported
by under-developed countries {is
even more important than the cur-
rent scale of foreign aid and
loans.”

Obviously, if we are to have given
amounts of equipments delivered to
us regularly at scheduled times, to
implement our planned construction,
it cannot be done if one year, our
exports bring us Rs. 718 crores—
that was in 1951—the next year, viz,
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1952, they bring us Rs. 556 crores,
and the third year, viz. 1953, they
bring Rs. 336 crores. Now prices fall
not because of a law of nature or a
God-given dispensation, but because
there are people all over the place
sitting in all the Bourses, the stock ex-
changes, manipulating things so that
it is in their interests that these raw
materials can be extracted from the
under-developed countries which
must go on to be hewers of wood and
drawers of water i the metropoli-
tan countries.

1 say, that w- are supposed to be
drawing aid from tne United King-
dony, from the United States, from
Norway, from Heaven kmows what
other countries. Actually by this
means, by beating down the prices
of our export commodities, they are
cheating us, and actually we are
aiding the United States and the
United Kingdom a hell of a lot more
than what they are aiding us. That
is the definite claim which 1 certain-
ly would like to make. Since we do
not have, and we cannot have, our
export commodities in unlimited
amounts, the only sensible and practi-
cal thing for us to do is to make long-
term and firm barter arrangements.
And there are countries like the
Soviet Union, like Czechoslovakia,
like Poland and Hungary, with some
of these countries we already have
trade agreements. But, they are going
to be trade agreements on paper if
you go and say—as you said early in
1952—that our business people are at
liberty te enter into contracts with
these Socialist countries. That is not
the entire answer; that is no answer
at all. These are socialist economies
which have offered on a barter basis
those capital goods which you need.
They have offered to take commodities
from this country. Let us, therefore,
give our thought to the idea of these
barter transactions because without
this, I fear that we shall not get any-
where.

Now, this brings me to the 1
the main point which I want
phasise, and that is in regard
position of our Plan 7 think
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. said to somebody or other—I do not
know if it was here in Parliament—
that like a medieval document called
the Golden Bull which legalised anar-
chy and called it a Constitution, we
have got a Plan which bases itself
largely on the jungle called the pri-
vate sector, with the result that ac-
tually we have got no plan at all.
We haven’t a real plan, but merely
a limited programme of haphazard
investments, principally depending on
the private sector. The rate of in-
vestment in relation to the national
product is changeful in every capita-
list coimtry. 1 shall refer the Prime
Minister to certain talks given in the
Indian Statistical Instftute by Prof.
Bettelhelm of Paris, who was a visit-
ing Professor there, in Calcutta. Now,
he would find there an analysis—he
is not a Socialist; if he was a Socia-
list. Government would have given
him the order of the boot: but he is
not that; he is just, as far as I can
make out from the notes of his
speeches, a reasonable economist who
tries to understand the difficulties of
the under-developed countries—and
he shows how the rate of investment
in relation to the national product is
changeful in capitalist countries; and
it is stable only when a real plan is
in operation, only when real efforts
are made to make full employment
realisable, when monopolistic practi-
ces do not create a continuous and
chronic condition of economic disequi-
librium. That is the position. I am
sorry I do not have time to go into
details over it. I wish our Finance
Minister would have a very close
study of the formulations made by
Prof. Bettelheim in his lectures before
the Indian Statistical Institute which,
I am sure, would throw a flood of
light on the way in which we should
reorganise our Plan, and I am sure if
we do that, we shall be very cautious
in regard to foreign capital. We shall
try to see to it that our own resour-
ces, specially our mineral resources,
_are developed, and we shall go ahead
with the plan of having heavy indus-
tries straightway, whatever the cost
in suffering. Our people are ready
to suffer once they know that you
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are on the right track. They won’t
suffer with you, when you want to
monopolise comfort for a few and
you want to give privation to every-
body in this country; they will suffer
with you the moment they have the
Tealisation that they are there, real-
ly working for a goal which would
make life happy not only for them-
selves but for their children and their
children’s children. 1 was pleased in
a way when I found the Finance
Minister trying to break away from
certain foreign influences, particu-
ly the influence of the International
Monetary Fund which has lately re-
ported on the conditions in our coun-
try. He gave, what I may be permit-
ted to call, a slogan, a slogan of
“‘development through deficits.” I think
that just as the I.M.F. slogan of de-
velopment through foreign aid is no
good, so the idea of development
through deficit financing is no good
at all, because I do not believe in the
capacity of the Government to have
those controls, those checks and ba-
lances, which alone can make deficit
financing acceptable. which alone
can make the capital formation by
the Finance Minister capable of re-
sults. The Finance Minister has
talked about capital formation. The
trouble is not that capital cannot be
formed but that its formation and uti-
lization for the expansion of produc-
tion are prevented today on account
of the fundamental basis on which
our economy is built. Today, crores
and crores of rupees are being ex-
tracted from this country, year after
year, by profits garnered by foreign
monopolists as well as by Indian
monopolists. Now. our own mono-
polists have got to be checked just
as foreign monopolists have got to
be checked. I have given instances

and I shall not repeat them,
by why can't we now, when
we are at the beginning of the

second five year plan, make a simple

scheme of directing all profits earn-
ed by those monopolists to those
industries and other sectors of econo-
my which, in the opinion of Gov-
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ernment, as representatives of the
people, should be extended and fur-
ther developed? Let us bring that
kind of idea into being. If we can
put a ceiling on profit which, as
said before, will certainly create
a good deal of real, big source of capital
formation, and if real reforms in the
land system are introduced. the bur-
den on the peasantry would go. So
much money which is now being wast-
ed by non-agricultural sections of the
land as non-productive capital on
land would be forcibly diverted by
Governmental agency from such non-
productive investment to productive
channels, and the improvement in the
standard of life of our peasantry, who
are still ‘the backbone of our country,
would create purchasing power and
on the basis of our own productivity
we can have a plan of our own. It
will be labour productivity as the
source and fount of our capital forma-
tion. After all, the greatest capital
which a country possesses is its
people: not bricks and mortar, not the
gold which you find stowed away in
the Rajpramukhs’ chests and trea-
sure-houses. The greatest capital
which a country has got is its people.
it you mobilize their worth. if you try
to enthuss them, if you invoke their
spirit. they will be available tomor-
row. Then alone can we have a real
plan worthy of this country. As far
as the plan is concerned at present, I
do not find any signs of this Govern-
ment going in the direction which it
should. On tne contrary, L find it
wobbling, hesitant, with a brave stand
on foreign policy and a very pusillani-
mous stand in regard to general
policy. These things are so0 blatantly
inconsistent that unless we can make
up our minds, unless we change and
root out those inconsistencies, we shall
be nowhere. But we want to be
somewhere; we want to have our place
in the sun, the place which our an-
cestors who created a massive civiliza-
tion are calling upon us to fill. That is
why in discussing the Finance Bill, I
wish this Government has the courage
~—the kind of courage which creates a
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new policy—to go forward in the way
which I have tried, in a very hurried
and sometimes in a very disjoined
fashion, to indicate to the Finance
Minister and to the House.

wgie, arw ®° wgwr T & amwe?
o & Pw d* gt Prent ® gow @
ame Pt &
gty & at Pedt dtee & SR
aft agr T wR awh =
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e ITe @ ghit 1 g gt @ ted
I @ g ¥4 o 1 e R
wdew ge wiTe R a W seEw
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ot & a3 ad s g & P Vot ft
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m v
a7 @ @t m . of & ow
A dt fi7 ot aglga & awd Ao
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o7 2 vy @ Tm qraw O wd
¢ swr 7 wmd' ot gy awr g ol
s wydt o dn qow § Pe fow ook
el srd € 39 @ rw wAT
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AT | 3 A/ agiua AG W §EA
T 2 08’ T el &, 1@ # @)

Shri C. D. Deshmukh: On a point of
personal explanation, Sir, I think I
said that we are certain to execute at
least 85 per cent. That is not the same
as saying that we shall confine cur-

selves to executing the Plan to the
extent of 85 per cent.

R dww : A H AR P aw A @t
AR a2t @ v ot I g P A
at o #t awht @ awe dr oA €
P5 o giw af & g @ ® @ w0
afen &1 ft @ g, wih aww % 0=
e TR AT 3w #1 AT T e aw )
faad ot T gt @ ToRTr TR
A &, aw R s s an F A
& & # & gF 1 taw e
aicamw d @ i g e gw o
e ot wtwe w1 alh ot db A T
W Wt gF, agi Team ol Came gy
T wiwe @ | gated afy oA
o gof g wie s @ ot
T Bt we wigt @ awes g & o
SO ® JFde IS TR 1 R A
¢ 9% P% 7AR T wE @1 dam wiw
o & Fp vy @ g Aw, AW

e A S
st & I 1 ww TR w9
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Dr. Lanka Sundaram (Visakhapat-
nam): What happened to the Commit-
tee on Public Co-operation; only one
sitting in two years?

st dow : IW 7 TAw @ AR AT
Ft 1 A w T wgw Pw @t wmof
TR ERIT AT s W T st &
g o Stw fiw ot § ) arA g
¢ P gw a8 o s gt &
Fsie s o e st d AR aat” &
fredt ot aft & avwn w1 wrar Pt
W dtww dar # A ad Pt P
g a@ R arE g T taw wft 2 g
% amd v Ps ga ovg @ s den-
oW gu & ol we amgieemgse @} |
7z ww 3w ¥ V5 W TEd Matabeat
# zuaitral ? a9z & * deiwww
d g aqleg= @@ & 1 d° ax
Fgar M 7o F ogdw Patat W
=@y ¥, 93 oW Tie = F ¥, 9 gwwr
defataedfen de av ¢, & 9w =1 s
FmEW L1 I % TW 79 3w W g
e ale odar arer T et @t P gw
T w5t e w1 Ew, oW oA W
gnpa § P T w @n oot of s
gt ot rad A o g adf ¢
# aw ¥ e, ond @t oEAths
TR are o e # @ =, v
wHA are Tt ATwde ¥, a8 =t | wivwer
FHA arw Py Ffwde wag o W o
aet arg @ T ¥R, a1 wag o A
m A g ot @ e @ @ Ev
T Pw 7 @TTr 2 f Pod wmrd e
Iq 7% I § o wrafeteT @ o,
v % H7 %t frawge v # wmrn
T3 7t ghh, aw a% AR ' amt
w2 gwdt | et Ped A e § T
o 7 deitatagiey @ oid &, g @
3 civaaqe w7 ot Fie W oage
# iy ft dtwegw ddt W wmew
dfrggatrd i st arawht o
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aer TR wiewew, wew o
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“The Government of India have

revived a proposal for establishing
a factory for the manufacture of
heavy electrical equipment.”

¥o TUg &L AP A B AQ @A
% afd af o g wolaw Pragw Pwar
arr § 1 R TAR @R g § @t e
@ A qq At A g Pead d@R
after av-ft @vEn |, Taw wh @ @ 7,

aft &1 I3 aiwT e Fdg AR & &)
TW 7SR & am A fted a ww @it
# 200 wAg & wRT TW WEgde dwer W
P g ot Wfqr F A @ @
T FH A R 1 AR WG AR

thast maad &
af

T amw € s P R it W
o7 & Paw Pear mmar € I Paw T

d syl gt wifes ow o & o &
o ¢ wm & e ww € avh e
e d Ps amag vt o7 F A &
at v fowe v wwi® F wf f AT
wigr 4 gt At F W ow oww
P o wat av e W @ wR W
R Traw w8 € 2 T ol g
qomar o A 9 #1 Pywwd @t qer
a2 ¥t I W qEEr A ak 9w ot
I w1 fawintrai vy’ o P g 2
g oy e w oot e @ P @t
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a? aeg @ wwen wied W ag AW W
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T TR R AT F Ht AR IR LER
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¥ 3@ e wHg &Y AT # 1 e @
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vandrum): I oppose this Bill tooth
and nail, as the habitual
of the Finance Minister and as the
recurring malady of the administra-
tion. Every year a fresh and new
taxation is brought in for one reason
or the other, to saddle the tax-payer
and to increase the burden of
texation withcuf the correspondig
right or privilege of tax relief.
The tax-payer is the foundation on
which rests the whole financial
structure of architectural extra—a-
gance to proclaim to the world the
wealth of the nation and the prosper-
ity of the people. Finance is the life
stream of the body vpolitic, whose
normal_healthy circulation is necessary
for the growth and progress of the
nation. The Finance Minister is the
pivot of the financial structure.
around whom the other Ministries
radiate like spikes in 'the wheel of
fortune revolving onward forwari
to peace and prosperity. 1 am sur-
prised tc find that this small revolving
of the wheel of fortune in the hands
of our Finance Minister seemg to be
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impossible unless he saddles the
tax-payer with heavier and heavier
taxation, The Finance Minister
confesses openly by this Bill that he
has failed year after year to balance
the Budget in spite of the sound
economic principles he has been
following during the last four
gears. He has been following a
sound monetary policy; he hag been
following during the last four years.
He has been following a sound mcne-
tary policy; he has been {following

‘deficit flancing and the most difficult

principle of further iaxation he has
followed—still ith deficit financing and
the tax-payer’'s burden increasing every
year. I am extremely sorry to frankly
confess my opinion hease 1 represent
lakhs and lakhs c¢f people. who
cannot even afford one meal a day,
and this taxation will fall on their
neck like the axe of persecution.

In this small revolving of the
wheel of fortune, the Members of
the Cabinet should co-operate so
much so that there is no obstruc-
tion caused by self-eeeking, ambi-
tion, corrupticn or otherwise. I
regret to say that we on this side of
the House were rather surprised
even at the rumour of a rift, which
would have sounded so wunique to
the rest of the werld. I am glad to-
note that it was only the passing
phase of a rolling cloud to clear
the horizon, The rest of the world
would be surprised to hear of such an
incident of a Cabinet consisting of
men of World renown, whose prestige
and position are not only an asset
to the nation but (o humanity at
large.

Till the other day 1 had no
misgivings of thig character till the
17th of March evening when the
Finance Minister made his speech.
There I heard the Finance Minister
using all his powers of expression
in supporting foreign capital whereas
from the national platform. I hear
the Prime Minister inviting the
people tc contribute to the national
loans to make the nation stand on
its feet with self-respect and maintain
its own dignity. Which of the voiees
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is to be followed? (An hon. Member:*
Both.) We are baffled. The
Finance Minister must forgive me
ig I say that for a moment—for a
moment only—I was driven to suspect
whether it is fifth column activity
in the Cabinet. I suppose that it is
noy; I suppose that my suspicions
are unfounded. A denial is necessary
to confirm the policy of the Govern-
ment.

I suppose the Finance Minister is
aware of the history of foreign
capital and foreign aids with its
dire consequences in Asian countries
and in European countries. If I
can believe the verdict of those
friends of Eastern Europe, they
have told me about the many bad
effects of the Marshall Aid. It is
also the experience of many 'Asian
countries. As far as possible, the
Finance Minister should respect
the dignity of this Government by
respecting the self-supporting prin-
ciple. Maybe, we will take a long
time, but then. we will be safe
within our own risks. We havye
been fighting for ages together to
get this independence and we feel
sorely when you say that this Govern-
ment shbould go in for foreign aid.
That is why, Mr. Finance Minister,
I raise my voice against such propo-
sals which tend to take away the
independence of this country.

Mn Deputy-Speaker: She may
kindly address the Chair.

Kumari Amnic Mascarenec The
preamble of the budget speech is
resounding with praise for its own
achievements. During the last few
years, says the Finance Minister,
there was marked increase in pro-
duction. a small fall in food prices,
assistance was coming from abroad,
there was a moderate surplus,
there was banking credit and there
wag a satisfacfory position of the
balance of payments. We quite agree
with him; we also say that there is
an increase of income: we could
understand it and in his peroration
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he sings the glory of the achieve-
ments of the Congress adminis-
tration. There also we quite agree.
But between the preamble and
the peroration comes the Budget
proposals to inflict more taxes on
the people. That is where we cannot
understand the Finance Minister.
Before I deal with them. I wish to do
justicd to hig administration by
agreeing to all the achievements that
he had put before us in this House.

It is a fact that this Government
at the very outset had tc confront
a major human convulsion when
streamg of humanity like a moun-
tain torrent came, rushing down
the precipice of an ill-fated destiny,
swept over the plains of India,
foaming with tumultuous emotions
of uprooted ancestral homes with
their sweet and sacred memories—a
situation that would have shattered
the mightiest powers in Europe. It
is equally true that the Congress
administration had tackled with
success the problem of five hundred
and odd native States which were
known as princely ulsters—or I
would call them princely ulcers
sapping the health of the nation.
These were tackled successfully and
were directed towards the main
stream of national life to enrich it.
We quite agree with him. It is a
fact that this administration had
made great effort tc harness the
forces of nature to distribute through
the length and breadth of the
country streams so that we may
-dve a life of plenty tomorrow.
That also we agree. It i~ equally
true that there have been many
improvements in the transport
arrangements and so on and so forth.
That is the glorious picture that the
Finance Minister had been painting
before us in glowing colours.

Now, will you please look at the
other side of the picture which I am
going to paint before you, not in
colours but in actual facts and
figures? 1 was just calculating the
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national earning during the last seven
years. I have collected the figures
from the Budgets given to us during
the last seven years—the Railway
Budget as well as the General Budget.
I have got the figures for each year
but I do not wish to saddle the
House with so many details and 1
will just come to the conclusion by
saying that during the last seven
years from the Raflways we had
Rs. 3196 croreg and from the General
Budget we had Rs. 2689 crores—in
all Rs. 5885 crores during the last
seven years. Thig is only the Central
revenues; if you take the revenues
of the whole of India during the last
seven years. it would be much more.
I was unable to go through every
State Budget but I have collected
figures for one year for the whole
of India and that is from the Report
on Currency and Finance, 1952-53
and there the total earning of the
whole of India including the States is
given as Rs. 4071 crores for one
year. For seven years, let us have g
rough calculation and multiply it by

seven and we get about Rs. 35.000
crores.

Mr. Deputy-Speaker: Ig that tax-
ation?

Kumari Annie Mascarene: That

is the revenue: not taxation; that is
the Budget amount; or income of
the States from all over India.

‘Mr. Deputy-Speaker: It

enormous.

Kumari Annie Mascarene: 1 ask
the Finance Minister: is the picture he
has painted so glossily in proportion
to the amounts that have been spent?
It falls far short. Why is it so? Why
has it fallen so shcrt of the expecta-
tions of the people, of what they can
actually do with such an amount?
The reasons are not far toc seek,

With regard to the rehabilitation,
I have myself seen certaip colonies.
1 regret to say that several families
are huddled together in one flat with
nct even a little of privacy to the
inhabitants; that was what I saw.
The reason why they have fallen
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short of the expectations. You have
rung the bell in such hurry.

Mr. Deputy-Speaker: Hon. Member
may have it leisurely; I am not in a
hurry.

Kumari Annie Mascareme: I am so
glad. How many of the schemes
have been completed during these

Mr. Deputy-Speaker: 1 am ’afraid
hon, Member has misunderstood what
I said. It is not that I am going to
allow her to speak more leisurely.

Kumsari Annie Mascarene: Anyway
I hope you will give just sufficient
time—about five minutes—to give all
the facts that I have collected.

They have nct completed a single
scheme so far in order to benefit the
country. China was able to complete
within two years greater and more
majestic schemes.

Then I would like tc refer to waste
of money and corruption. There is
extravagance of expenditure in every
Department. That can be proved
before the Finance Minister frcm the
findings of the Public Accounts Com-
mittee.

“On several occasions in recent
years, the attention of the Public
Accounts Committee has been
drawn to the continuance of a
large number of cases involving
uncovered excesses, unsurrendered
savings, and irregular re-appro-
priations.”

“As stated in the preceding
Chapter, there have been excesses
in 18 voted grants. * * * Savings
occurred in 80 out of 100 grants,
but only 71°2 per cent. of the
total actual savings under the vot-
ed grants was surrendered.”

“The Committee have come
across a large number of specific
cases in which laxity of control
over budgeting or control over ex-
penditure was noticed.”

On page 11 of their Seventh
Report, 1952-53, Volume I, they say
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with respect to the import of
fertilizers:

“Government could have saved
£27,000 it the deal had been ne-
gotiated on a Government-to-Gov-
ernment basis.”

Again I would invite the attention
of the Finance Minister to the Com-
mittee’s observation cn page 37:

“As has been pointed out above,
the Committee came across certain
instances where the Ministry of
Finance had not taken into account
the element of interest on capital
outlay and other overhead charges
involved in the running of a parti-
cular scheme...etc.”

The Administrative Audit system
has been recommended by the Ccm-
mittee, but it was not followed by
any other Ministry except the Ex-
ternal Affairs Ministry.

“The Committee would like to
draw the attention of the Ministry
of Finance ......... that the notes on
‘Important Schemes’ financed by
Government and in respect of
which expenditure has been pro-

- vided for during the year 1953-54,
do not indicate the return yielded
...ete.”

I do not wish to go through all the
markings that I have prepared. I
wish to refer to an observation 1n the
Audit Report of the Defence Servives,
and it is scandalous how in the face
of these remarks they have brought
forth the taxation policy again.

“The failure to follow the pres-
cribed tender procedure and the
unnecessary restriction of com-
petition must be presumed to have
involved Government in losses
the aggregate amount of which
¢annot be estimated, but an ama-
lysis of tenders accepted, which
allows a loss in certain restricted
fields to be demonstrated, sug-
gests that it was very large.”

And then the most colossal thing
they have pointed out is this, that the
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losses written off during the year
1951-32 amounted to Rs, 3,18,60,864,
while in 1950-51 they amounted to
Rs. 3,32,75,290, In other words,
Rs. 7 crores of losses were
written off. And it is the tax-
payer who has to fill up this gap. The
Finance Minister can bring any taxa-
tion proposal and get it passed with
the help of their majority. But it is
the tax-payer who has to pay.

In the Audit Report on the Railways
there is this observation:

“The decision to purchase this
equipment was taken by the Rail-
way Board without financial con-
currence and when the case came
to the notice of the Finance
Branch of the Railway Board in
October, 1951, they did not ap-
prove of the action.”

This sort of unauthorised expendi-

ture is eating away the funds of the
State.

In the Report on the Engineers’
Seminar at Nangal, which was dis-
tributed among the parliamentary
papers, I find:

“This factor has mainly contri-
buteq to the large proportion of
immobilised machines, low out-
turn, costly production and dis-
proportionately large amounts of
money locked up in spare parts
stock.”

But when I put a questicn about
these spare parts lying without any
use, the Minister disowned it.

We are confronted with proposals
fcr fresh taxation. The State has
sufficient income, and the schemes are
already there. But the Planning
Commission has not prepared blue-
prints so that the schemes may be
carried out carefully and systemati-
cally. Nothing is done in the Sec-
retariat, which remains bureaucratic.
It is the Secretariat which defames
the Finance Minister, which defames
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the Government, and which defames
democracy. The mistake lies not in
the Cabinet or in the Ministry but
in the Secretariat. For instance, in
regard to the Director-General of
Supplies I have several quotations
about the discrepancies, and there is a
recommendaticn that he should not
be consulted hereafter. I would like
to tell the Finance Minister: these have
to be taken into consideration before
you bring this taxation on the people,
which is not worth the paper on which
it is printed. Therefore 1 oppose this
Bill with all the energy I can com-
mand—atomic energy!

Shri N. M. Lingam (Coimbatore):
The last speaker said the Finance
Minister began with a preamble, ended
with a peroration and in-between in-
serted his Budget proposals. Hearing
her speech I was led to a samewhut
similar conclusion. She began with
a preamble, ended with a peroration
and in-between she induylged in a
declamation.

Dr. Lanka Sumdaram: And you are
in perspiration!

Shri N. M. Lingam: We are tired
on this side of the House, of hearing
the same refrain being sung over
and over again.

Kumari Annie Masearene: And the
same also from that side.

Shri N. M. Lingam: I shall present-
ly show how we take an objective
view of the situation confronting the
country, and how the Budget propo-
sals are sound.

The Deputy Leader of the Commu-
nist Party was saying that the financial
proposals are not in harmony with
the bold and brave stand that we
have taken with regard to our foreign
policy. In the same breath ha =aid
that we are sending our raw mate-
rials to the Western Democracies and
that it is actually we that are help-
ing the U.S.A. and other countries
and not they that are helping us finan-
cially. So it is not for me to cundemn
what he has said. He has fiven bis
own answer.
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But I want to go deeper into the
question. He takes advantage of the
stand taken by the Prime Minister
and thinks that India is now pro-
Communist. I mean to say that be-
cause of the stand taken by the Prime
Minister with regard to the hydrogen
bomb, because of the stand we have
taken with regard to the attitude of
the West towards the Indo-China
question, he thinks Wwe are moving
nearer to the Communist bloc.

1 want to tell him......

pr. Rama Rao (Kakinada): Nobody
says that.

Shri Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):

Has he said so?

Shri N. M. Lingam: It amounts to
that.

An Hon. Member: Inference.

Shri N. M. Lingam: Otherwise, he
would not have condemned the finan-
cial proposals of the Finance
Minister, in particular that part
of the proposals which enable us to
get what is called foreign aid from
the Western Democracies. It is for-
gotten that this aid is not a one-way
trafic. The whole world is so much
inter-dependent: each part of the
world has become so much closer to
the other that we cannot go on with-
out aid of some kind or other from
another country. Throughout the
ages India has contributed to the well-
being of the world maybe, not in the
world of materials but in the world
of spirit. Our contribution has been,
as a great patriot has said: “like the
gentle dew that falls unseen and un-
heard, but brings into blossom the
fairest of roses”. Indeed. our con-
tribution has been immense and if
some nations help us in their pros-
perity. it is not regarded as a debt
we owe them. It is because they recog-
nise the greatness of the country; the
vitality of the nation. After all, you
may discard all the help that the world
has to offer to you, but if you are
weak, if you cannot assimilate the
aid which is given to you, it will be
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of no avail. If, on the other hand,
you are a strong nation. it 1s for you
to get help and also to give help. So,
let us be absolutely clear om this
point. We have seen a thousand
waves of prosperity. We are not ena-
moured by the aid that the western
nations are giving, but we consider
it in keeping with our dignity und
our interests. I may mention here that
the western nations are also keeping
their interests in view while giving
the aid. Therefore, to ask the Fin-
ance Minister or the Foreign Affairs
Minister to change our policy in' this
matter is wrong counsel becauss we
do not believe that any set of people is
composed wholly of devils or wholly
of angels. We may recall the words
of Burke here when he said: “You
cannot condemn a whole people”. The
national life of the people of India
has been like the Ganges. We have
marched through scores of shining
centuries and no foreign ideology,
however strong it may appear to
appeal to the people, will change our
course. It cannot change and it will
be a bad day for India if it decides
to change its course of life. I may
go one step further and say that it
is easier to change the course of Gan-
ges than for India to change its course
of life. Let there not be any dabbl-
ing with our foreign policy. Let there
not be any fuss about this foreign aid
that we are gettingg We are con-
scious of our strength; we are firmly
standing on the ground and we will
march ahead.

Sir, I had to change the theme of
my speech because I was provoked
by the remarks made by my hon.
friends opposite. Now, I shall, at the
limited time at my disposal, deal with
the financial proposals.

The proposals of the Finafice Bill are
romparatively insignificant in the con-
text of the Budget as a whole. and the
Budget has been dicussed so much in
this House that, I am sure, the Fin-
ance Minister must be feelinzg weary
bearing these speeches from Members
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on the proposals. But, I feel that
attention has not been drawn to one
particular aspect of the background
against which our proposals are be-
ing discussed in this House. It is
agreed that ‘planning’ means that we
should have co-ordination of wilis and
organisation. Although we have
prided on our ability for the method
of democratic planning, still plan-
ning implies a certain amounyof regi+
mentation and organisation, and if to
that extent mobilisation of wills is
absent, planning is bound to be a
little dilatory and less effective. Now,
Sir, we have to see these forces that
tend to detract from the effectiveness
of planning. I have no time to 8¢
into the details of the question. but
even on a superficial examination we
find that there are three or four major
factors that act like holes in the
ship of State.

I refer to the war of idenlogies
oipg on. even in this countrv. The
hon. Member of the Communist Grour
who spoke first, said that we iaqust
move together, we must thirk toge-
ther and we must pull the naticn toge-
ther. Did he realise that by the
methods of his narty. bv the wav in
which they were treating the emblem
of the nation namely, the nationsl flag
and the head of the State they were

Dr. Rama Rao: Wnat shout the Na-
tional Plan?

Shri N. M. Lingam: ...'Us muve-
ment of our policies in unison with
the current of national life? It is com-
mon knowledge that hi« Partiv, the
leader of which spoke a little while
ago, has preferred the ‘Red Flag’ to
the national flag. and we ha/e seen
in this very House......

Dz, Rama Rae: On a pniot of order,.
Sir, and this is a very scrious point.
He says that we ignore the uational
flag, which is absolutely false. .

Mr. Deputy-Speaker: That is the
hon. Member's experience.
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Shri N. M. Lingam: [ believe. the
hon. Member or any representative cf
the Party which he represents, will
have an opportunity to explain their
attitude towards the flag. I am glad,
however, to hear that they have no
disrespect to the national flag. What
I refer to is, that this conflict of ideo-
logies that they are creating in this
country has constantly pointed to a
source of inspiration which is outside
our borders. At the beginning ol the
Session itself when the President was
addressing the Houses, Members of
that Party hoycot‘ed the sitting. So,
Sir, 1 would like to appeul to them:
“Hrothers. you are going 'n the wrong
direction; you cannot caance the
course of our national life however
much you may try. First,
plug that hole in the ship
of State by realising that
what you are pursuing runs coualer to
the genius and ideals nf our 1ace”
That is the first step you have to take
and only then vou will be nelping not
only the building up of the nation,
but the successful imoplementation of
the Five Year Plan. So. the boot is
reallv on the other leg. The sooner
you realise it. the better for the coun-
try and for yourself.

Sir, the next hole that we find in
the ship of State is the plethora of
literature and the kind of flims that
are being shown in the ccuntry to ce-
grade and corrupt the mind of the
youth of our land. It is not the lea-
kage in the flnance of the country
alone that constitutes a weakness for
our country: the spiritual weakness.
the holes in the emotinnal world of
our land have to be tackled. Unless
our hrain energy: unless our emon-
tional energy. unless our soiritual
energy are canalised. no amount of
thought or caution on the part of the
Finance Minister is going to save the
country. So. we have to safeguard
the mind of the youth of our land:
we have to save the lan¢ from politi-
cal sabotage and, I think, lastly, we
have to see that no loss, financial or
material. accurs. Therefore, the lot of
the Finance Minister is unenviable.
We hold him resocnsible for all the
ills of the country. but we do not
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help him in aur own flelds to see that .
the necessary background is provided
for him to husband our resources end
to tinance our plans. In other words,
we have to see that the entire nation
is galvanised; the lomgér we postpone
the problem, the more we have to re-
concile ourselves to an indefinite pe-
riod of suffering and travail

Sir, I come to one or two specific

issues after dealing with the general
questions.

Mr. Deputy-Speaker: Order, order.
I did not want to prescribe any time-
limit. There are only four days
allotted for the Finance Bill, for ail
its stages. It must be settled now how
long the House proposes to spend on
the consideration stage, what time it
wants for the clause by clause consi-
deration and what time it wants for
the third reading. J would also like
to limit the time for speeches. Gene-
rally, on Bills, we do not prescribe
any time-limit. But. a number of
hon. Members want tc speak. S,
you cannot allow any hon. Member
to go on indefinitely. Now, when I
ring the bell, the hon. Member starts

with 2 new topic. That is my diffi-
culty.

First of all, let the House decide as
to what time shall be allotted for the
second reading stage. Or let us start
from the third reading. Does the
House want some time to be allotted
for the third reading or not?

Some Hom. Members: One hour for
third reading.

Dr. Lanka Sumdaram: May I
suggest. Sir, that ¢wo hourg for the
third reading wouid be proper? That
was the position last year also.

The Minister of Parliamentary Aff-
airs (Shri Satya Narayaa Sinha):
In the general discussion, most of the
Members are anxious to take part.
There will not be much of a difference
between the general discussion and
the third reading stage. If the House
agrees: so far as we are concerned,
we are prepared to allot three days
for the general discussion. As there
are no contentious clauses to be
amended or altered, T think four
hours would be quite sufficient
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“for the clause by clause consideration
-and the third reading also

Some Hon. Members: Yes.

Mr. Deputy-Speaker: Now, there-
fore. the last hour will be devoted to
:allotted for clause by clause considera-
‘tion. Three days are allotted for the
:consideration stage.

I limit the time for speeches to 15
:minutes except in the case of the
-spokesmen of the various Groups oL
‘the first day—I have got their
.names—20 to 25 minutes. I allowed
30 minutes to the Deputy Leader of
-the -Communist Party. The rest of
the Members will have 15 minutes.

Shri Satya Narain Sinha: That
would be counted against the Party
‘time.

Mr. Deputy-Speaker: Certainly.

‘Shri N. M. Lingam: I shall be very
sbrief and finish in five minutes.

Mr. Deputy-Speaker: I am not go-
sing to allow it. Each Member will
:have 15 minutes only.

Shri N. M. Lingam: The previous
Members got half an hour and I
‘thought I could get as mu~h.

Mr. Deputy-Speaker: All right.

Shri N. M. Limgam: I wish to make
<one or two observations with regard
to the working of the community pro-
jects and the Natioral Extension
Service. The National Extension
Service has as its pivot, the working
of the co-operative movement and the
working of the local bodies, and
scientific agricultural practices. It
is a well known fact that the co-ope-
rative movement is not able to give
enough credit facilities to the agricul-
turists in the areas in which the Na-
tional Extension Service is working.
For creditworthiness, the essential con-
-ditions are that there should be plenty
of rainfall, that irrigation (facilities
should be available, and that land
‘must not be fragmented and the te-
nure must be proper. We know that
‘the land question has not been solved
in the country with the result that the
poor agriculturists are not, and will not,
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be able to get credit from the co-opera-
tive institutions. Unless more credit
is made available to the agriculturist
and unless the favouratle conditions
namely, fertility of the land, preven-
tion of fragmentation, proper land
tenure are assured, it will be difficult
to rehabilitate him in the National
Extension Service areas.

The other impediment is this. Mileg
and miles of roads are being construct-
ed by voluntary labour in these areas.
These roads are being transferred to
the local bodies for maintenance. It
is not realised that the local bodies
themselves are not in a position to
maintain these roads. Unless the
Government given adequate financial
help to the local bodies to maintain
these roads, these roads constructed
at a huge cost by the labour of the
people will go to waste for want of
maintenance. In this connection, I want
to draw the attention of the House to
the report of the Local Finance En-
quiry Committee. I know from ex-
perience that the local bodies are in
doldrums today. The State Govern-
ments have made inroads into their
spheres of taxation. Local bodies are
not able even to attend to the ordi-
nary amenities of the people in their
sphere. 1 suggest therefore that at
least the Central Road Fund should
make a greater allocation to the cons-
truction and maintenance of village
roads. The allocations made at
present are very meagre. I think the
present allocation is Rs. 60 lakhs for
the entire country. This is very
small. indeed. I would say that the
allocation made to the national hign-
ways may be reduced because the
national highways can wait for some
more time, but the development of
village roads is most essential for (he
rehabilitation of villages.

Shri Thanu Pillai (Tirunelveli): I
thank you for giving me this oppor-
tunity to speak though at the fag end
of the session.

First of all, I feel that my time
should be a little more than 15
minutes because this is the snly
opportunity that has been given to me.
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Mr. Deputy-Speaker: I cannot 4o something worth the name. Are we
that; he will have only 15 minutes doing that?
Shri Thanu Pillai: The economic 5 PM.

pattern of our financial policy is being
kept up sv that there may not be any
dislocation; but we have all agreed
that the objective is not to continue
the existing order, but to change it
thoroughly into something new, which
will help the people at large. On
that basis, we have given unto our-
selves the First Five Year Plan which
is called the Bible of progress of our
nation. When we look at it, we find
that the authors have written beauti-
ful pages about the methods of imple-
mentation. They say that the Plan,
to succeed, must have the co-operation
of the executive and the people. In
the next following paragraph, they
undo the principle of the executive
co-operation. They say that corrup-
tion, nepotism, etc., should be remov+
ed by making them undergo certain
conditions of service, declaration of
their property and the property of
their kith and kin, etc. Many times,
this question has been raised in this
House by some hon. Members. 1
ask a simple question. If you want
co-operation, will you get it by induc-
ing them to co-operate or by abusing
them? The members of the services
may not be able to represent or
speak out what they feel. But, in
their private conversations, they ex-
press a feeling that though the Crimi-
nal Tribes Act has been repealed, the
policy-makers are trying to introduce
a new sort of a criminal tribe in the
Government servants. There are, of
course, bad men. But, the bad men
go scot-free and the good pevple are
feeling that they are being insulted.
That is my apprehension about the
whole question of enlisting co-opera-
tion and support from the executive.
Bad executive should, of course, be
removed. But, all men are not bad;
not all are angles. The good men
have a grievance which should be
redressed. Even the structure of the
gervice has not been well-kept. We
are slow in changing the pattern and
the details of working though we
should not demolish the house. The
leaky pot should be replaced by

I have taken up the question of the
services and I want to devote a little
more time on that. Method of re-
cruitment, confirmation, promotion,
everything, is thoroughly unsatis-
factory. The people also are not satis-
fied. We may say that we have got
the Union Public Service Commission,
the Provincial Service Commissions,
etc. After all, these are manned by
the people of our own country. The
executive cannot be entrusted with too
much power. So also, the Union
Public Service Commission and the
State Service Commissions should not
be entrusted with supreme power.
They are human beings as
much as ourselves. They are
ordinary people like ourselves. They
may have high qualifications, but
otherwise they might be working in
the same way as the executive is
workingg They have also got their
bias. If you take the provincial field,
there is the communal bias. If you
take the U.P.S.C., there is the com-
munal and linguistic bias. That is
the feeling of the people. So, a new
device should be found wherein the
U.P.S.C. and the executive must have
joint control over selection, promotion
and confirmation. I understand peo-
ple who have passed examinations
in the UP.S.C. are not confirmed, and
unpassed people are confirmed in the
Stenographers service.

Then, there is another chapter about
quick promotions for efficient people.
What is the measure of efficiency?
How to ascertain it? Is it to be left
in the hands of the U;P.S.C. again or
in the hands of the executive? No-
thing is said clearly about it. Some
examination might be there, but no
such thing is envisaged. After all,
rapid promotions for efficient people
should be given, but the method is not
clear. There again, there is accusa-
tion of favouritism.

Then come the amenities for these
government servants. It will be in-
teresting to note that in 1949, as an
economy measure, Government sus-
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pended the P.T.O. concessions for the
lowest grade staff. They also intro-
duced.a voluntary cut of Rs. 500 in
the salaries of the highly paid officials.
1 understand that the cut has been
restored since, but the P.T.O. conces-
sions have not been restored Ever
so many times Members have spoken
on it, but no reply is forthcoming
from the hon. Finance Minister. We
are giving concessions to artists to
travel with musical instruments if
they are in groups of four or five. We
give concessions to school children but
no: to our service people who have
come from every nook and corner of
India. I know of people who cannot
afford to go and see their people for
five or more years. You have given
them liberal leave rules just to help
them to recuperate, but being in
Delhi, not being able to go home,
some of them are not taking the leave,
or, taking the leave, they are simply
rotting here and thinking of all these
disabilities. And that is the cause of
disaffection, and disaffection ultimate-
ly consummates in disloyalty. It
should not be understood that I am
supporting that, but only say that it
is no wonder that the Finance Minis-
try’s file goes to one hon. Member. in
the Opposition for putting an un-
comfortable question; the Defence
file is supposed to have gone to
Pakistan but reported to have been
torn on the frontiers of India; and
the Prime Minister’'s Secretariat's
confidential records of Mr. Chandra’s
report find a place in the Press. All
this shows the type of executive which
is functioning, which you have to
tswst. In the executive, they say,
there is positive disaffection. I do not
mean to say that these actions of the
executive should be justified, but we
on our part should not give room for
even small excuses.

The lower paid staff are the most
hard-hit in the Government servants
of today. We have had the I.C.S. and
1AS. class. They form a community
of their own, with their caste system
of  Secretaries, Under-Secretaries,
gazetted, non-gazetted etc., like the

18 APRUL.: 034

Finance Bill S106

“non”s mnong people who cannot say
something positive and afirmative as
they say “non-Brahmin”, “non-Mus-
lim”, like that “non-gasetted”. There
are N.G.Os. conferences; everywhere
there is disaffection and disgruntle-
ment. What are we geing to do to
seftle these issues, I ask the Govern-
ment.

{Paxprr THAXUR Das BHARGAVA in the

Chair]

This is our own home. How are we
going to reorganise ourselves on a
governmental level, one of the sup-
porters of the plan of reconstruction,
the executive, 1 say it is within our
power to recomstruct., reorganise and
rehnbilitate and better the executive.
I hope this Government will do its
best in a short time.

We are people who are planning
for the future, but with these dis-
gruntled people, no Plan can succeed.
Our hon. friends opposite alone are
helped by this policy. It was interest-
ing to hear the Deputy Leader of the
Communist Party speak very highly
of the people’s co-operation in our
national reconstruction. I only wish
it was sincere and not a cover tac-
tics, because with this tall talk of re-
construction, co-operation of the peo-
ple etc., we hear of the Burnpur fac-
tory strike and negotiations for giv-
ing six annas quantum of work for
one rupee of wages. That is the type
of co-operation they want to extend,
and they come here to Parliament, for
press publicity, to say that this Gov-
ernment is not drawing all that is
best in the country and they show
the way for people’s cn-operation.
Where is the way? The cat is out of
the bag when they say: “Why not the
trade be diverted to the socialist
democracies?” It is a catchy ex-
pression. “Socialist democracy” is a
very good expression but we are not
against anybody. Though we may
oppose the Communist Party here, we
are not opposed to the Communist
countries of Russis, China or any
other country. We have got our own
pattern.



5107 Finance Bill

When Mr. Lingam was speaking, one
hon. Member challenged about the
flag and the loyalty. I would like to
state here that in Madras, there are
not only the hammer and sickle flags
flying, but hammer and sickle flags
with a red star near the mast. That

visited Mescow, the M

‘their Mecca. Well and goody Do it.
But they say these Ministers go and
open this building and that building,
whereas they go and bring out peo-
ple who arc nothing and nobodies,—
simply because they visited Moscow,
which is everything for them—in the
presence of foreign representatives.
The foreign representatives question-
ed: ‘“Where is your flag?” There was
the flag of the hammer and sickle, but
‘the national flag was not seen in the
meeting, and one member from
Russia was reported to have asked:
“Where is your national flag?” I
challenge my hon. friends to contra-
dict this report.

Shri Algu Rai Shastrl (Azamgarh
Distt.—East cum Ballla Distt.—West):
‘Shame!

Shri Thanu Pillal: Why I say all
‘this is there is some type of disaffec-
tion, and there are people who are
making use of this disaffection in this
-country.

L3

Then, we have got all kinds of
fissiparous tendendes—communal, caste
and linguistic. It is bad enough
already, but we are no* helping to
curb them. We are helping rather
to further encourage these fissiparous
tendencies by some attitudes that are
being expressed here about linguisti?
-questions. We are supporters of the
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cause of Hindi in the South. We are
for accepting Hindi. We have accept-
ed Hindi as the national language of
India. Now, we come here as the re-
presentatives of the people. You all
know we are not educated in Hindi.
We are not conversant with that
language. We are here to listen to the
representations and the suggestions
that are made here. But what is the
opportunity given to us? People who
can speak in English are asked to
speak in Hindi. Formerly, translations
of Hindi speeches were being given
and we were satisfied with reading
the reports, but even that is now
stopped. If this is the regard shown
to the representatives from the South,
<o you expect the people of the South
to believe that here there will be
consideration for the non-Hindi peo-
ple? There is already the accusation
of domination of North over South,
language questions of Hindi and non-
Hindi and all that. We are suppor-
ters of the cause of Hindi, but what
is the handle that is being given? As
it is, when we go home people ask
us this question: “What is it you
understood in the Parliament?” The
Members opposite will keep quiet
here but they will say there: “These
fellows did not know anytning. They
were talking in Hindi. They did not
respect us. We were telling you peo-
ple, but you did not listen. You sup-
ported Congressmen who are doing
all this.” I submit for myself: intro-
duce Hindi, but we have agreed to a
certain time-limit and within the time-
limit. . .

Two minutes, Sir.

Shri Velayudhan: Time-limit!

Shri Thanu Piftai: I am not one of
the inevitable few who talk often. So,
give me two minutes.

What we submit is this language
question shouid be solved with our
co-operation. We will learn Hindi.
We are the people who are the sup-
porters of the cause of Hindi, but your
policy is not helping us, but helping
the people raising anti-Hindi slogans in
the South. You know there are move-
ments going on.
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Shri Veeraswamy (Mayuram—Re-
served—Sch. Castes): Tamil Nad is
not supporting Hindi. It is opposed ‘to
Hindi.

Shri Thann Pillal: Yes, they might
oppose, but I challenge their opposi-
tion. On that question itself we have
defeated them. They dare not come
and even contest the elections. 1
challenge them. We will meet them
there, and we know what fo do.

Shri Veeraswamy: I challenge not
only the hon. Member but also the
Government.

Mr. Chairman: Order, order.

Shri Thamu PHlai: The protigonists
and supporters of Hindi, while having
ensured that Hindi is the mnational
language, have not at the same time
seen to it that provision has been
made for teaching Hindi to the
children in the schools of Madras
State. You may not introduce compul-
sory Hindi, but at least provision
should be there for teaching Hindi in
the various schools, but even this has
not been done. You do not impose
that condition in the schools, but you
only impose this language here; that
is what we have come to feel—we may
be right, or we may be wrong You
may have the best of intentions, but
the resultant opinion that is caused
thereby is so bad that it is not good
for the country and its unity. Those
of us that want to work for the unity
of the country, and the strength of
India, desire that this question should
be considered with the utmost love
and affection that we preach in other
spheres. This question must come
foremost, and I hope this Government
will take due measures to introduce
Hindi without any friction, but as
quickly as possible, and without this
Sanskrit-Persian quarrel—we are not
able to understand what it is, but
there is a lot of talk about it,—and
more about this, later.

Shri M. R. Krishna (Karimnagar—
Reserved—Sch. Castes): Having got
an opportunity today, I would like to
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‘state something about a very impor-
tant matter which has been neglected
for a long time. There are over
400,000 ex-servicemen in the country.
After acquiring a lot of training, and
after serving for a number of years.
in the war, they have been complete-
ly neglected, and have been allowed
to rot about in the streets. I know
how the rehabilitation schemes are
working. I know that in Hyderabad
State, they have spent lakhs of rupees,
to rehabilitate the tem thousand de-
mobilised army personnel there, but
that scheme has proved to be an
absolute failure today. I am reminded
of the sad story of a horse, which,
after having done meritorious service
in the war, after the enemies had
been defeated, and after the victory
had been celebrated, the horse was
removed to a stable, where the treat-
ment to this horse was neglected but
when another war broke out, the
commander wanted to use the same
horse, thinking that it would serve
its ungrateful master as best as it
did on a previous occasion.

The Ministry of Defence have given
us certain figures and stated that 171
persons have been rehabilitated in the-
Hyderabad State, after lakhs of
rupees have been sent. I know of the
Ammuguda Scheme, and how far it
has helped even a few demobilis-
ed officers, leave aside the case of
the ex-servicemen. Out of ten thou-
sand demobilised personnel, only 171
persons have been rehabilitated, and
this is what they say. If the scheme

- is really beneficial, I do not see any

reason why the demobilised army
personnel in Hyderabad who are
suffering and starving, do not go and
settle on those lands. Even these 171
persons are there on the land, bé-
cause they are now paid a couple of
rupeds or so, if they do not stay on
the land, they may not get even this
amount. These persons would be very
grateful, and would serve the Gov-
ernment very well, if only the Defence
Ministry could seftle their og over-
due gratuity, pensions etc. Already
the Defence Ministry have taken a
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considerable length of time as regards
this matter, and even today, there are
lakhs of people, who have been vic-
tims of the Defence Ministry, so to
say.

I would also like to say in this
connection that very often the Defence
Ministry issues peculiar circulars to
the Air Force Academy, and other
military establishments in Hyderabad
State, to employ even peons and
chowkidars from amongst people out-
side the State of Hyderabad. There
are instructions to these military
departments that they should try to
employ people who have been re-
trenched in the Madras and Bombay
areas, because apparently the De-
fence Ministry think that in Hydera-
bad, there are no people who have
been retrenched from the Army or
the Air Force. As a matter of fact,
in Hyderabad, there are more per-
sons who have been completely
neglected, and who, even to this day,
have not got any benefit from Gov-
ernment after serving a long period.
They are quite docile, and they do not
want to create any kind of trouble
for Government. If only they want
to do it, in the next elections, Gov-

~ ernment may have to face a lot of
trouble from these ex-servicemen. It
is high time that Government should
look into the matter and see that pro-
per arrangements are made to rehabili-
tate them. Even though lakhs of
rupees have been spent, only very
few people have been benefited by
these schemes.

Some of these officers, who have
been well-trained and who are very
young, are quite fit to take any kind
of hard jotg They can even be sent
to the rural parts to educate the rural
population about cleanliness, about
their responsibilities etc.,, if an emer-
gency should arise. If these people
could be sent to the rural parts, I do
not think the Health and the Educa-
tion Ministries will have to spend
puch money, either for the cure of
diseases, or for educating the rural
population.
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Another point I would like to stress
is that this Budget has to be under-
stood in the context of the Five Year
Plan. The Five Year Plan aims, and
rightly too, at an all-round develop-
ment, physical, intellectual as well as
moral. But I am sorry to find that
in our Budget, as also in the Five
Year Plan, very little provision has.
been made for physical education.
Sound mind in a sound body is a
good old saying, and there is also a
very important Sanskrit quotatidn
which says that even for religion,
physical fitness is essential. Every
country in the world has been taking.
special interest in providing physical
education to its citizens. through various
games and sports. Education without a
sound body is a sheer waste, especial-
ly in a country like ours, where all
learning and all attainments will have
to be utilised for the development of
the country in all its aspects. There-
fore, the responsibility of giving
proper physical training to the citi-
zens of the country, especially the-
student population, lies with the Cen-
tral Government. Nobne in this House
would be against making their sons:
and daughters fit to take up any res-
ponsibility that is entrusted to them.
in a time of emergency.

As it is, there are no proper-
arrangements for games and sports in
the schools. More than sixty per
cent. of the schools in the country
have very little or no open space at.
all, for purposes of physical educa-
tion. It is high time that the Central
Government come to the aid of the-
State Governments, by giving them
sufficient grants for the purpose.

The Educstion Ministry, I think, has.
no proper plans to impart this educa-
tion to the students. Since education
became a State subject and as the
State Governments are left with very
paltry sums for educational purposes,
they have not paid due attention to-
give proper physical education. Thus,.
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the Central Government and the State
Governments have deliberately neg-
lected this very important subject of
-education. The Government is res-
ponsible for the preservation and pro-
tection of the country’s hard-won free-
dom, and in case of an emergency we
cannot be able to defend our country
only by speaking in the United Na-
- tions Assembly, but we will have to
adopt many other means also. There-
.fore, unless one is physically fit, I do
not think it will be possible at the
time of emergency for our Defence
-forces to defend such weak people and
also the weak villagezr which have no
strong men to defend themselves. Let
not the Government forget the proud
saying of the Englishmen that the
‘Battle of Waterloo was won on the
play fields of Eton and Harrow’.
Even in the dormant past, the Greeks,
known to be the most civilised people
leaving behind a legacy worth imitat-
ing, were the first to glority the human
body. They have started the Olympic
games, an event which alone has led to
healthy rivalry and sportsmanship in
the present world. And this made
everyone in that country most discip-
lined law-abiding citizens.

The Spartans went a step further
and they not only gave military train-
ing and physical training, to their men,
but also gave first-class training to
their women in order to make every
woman a best mother. Even our
ancestors had great faith in physical
education. I would like to quote
Swami Vivekananda who said-

“If our blood flows clear, if it
flows strong and pure and vigo-
rous, everything is right Politi-
cal, social, any other material de-
fects, even the poverty of the
land will all be cured if that blood
that flows in our veins are pure
and perfect.”

Therefore, Sir, 1 appeal to the Govern-
ment to set apart a considerable am-
ount to give proper physical training
for our students so that at the time
of emergency, they may be able to
defend the country.
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Lastly, I would like to gpeak about
one very important thing concerning
my own community. The universally
recognised duty of every civilised
Government, however it may be con-
stituted, is to guarantee the three basic
necessities of life to every citizen in
the land—{food, clothing and shelter.
The Government have plans to pro-
duce more food and cloth and today
we are assured that we have abun-
dance of food and clothing. But we
know that the common man in the
street has no money to purchase. As
regards shelter, even though there is
a separate Ministry set up to tackle
this problem, this Ministry has not
made any satisfactory progress. The
Ministry has not even thought of re-
moving the stinking slums. Is it be-
cause these slums are inhabited by the
poor Scheduled Castes and other low
income groups? Even this day in inde-
pendent India, over 60 per cent.of the
Scheduled Castes’ and Scheduled
Tribes' bastis are established on lands
belonging to the private owners, and
the tyranny and oppression of these
landlords I cannot be able to express.
It is a well-known fact. Whenever it
does not suit the landlords or when-
ever they do not get sufficient money
from these poor people, they simply
harass them and they are made to
shift from place to place every munth
or every year. It is surprising that
even the Planning Commission, I
should say, has completely neglected
to provide any better shelter for these
people. They have not even cared to
look into it. During the two years of
the Plan period, the Government spent
a considerable amount on the displaced
persons. They have spent about Rs.
200 crores, and above that, now 1
am told they have set apart about
Rs. 50 crores to advance to each ap-
plicant over Rs. 5,000 to start business
etc. But the Government have no
time to consider to provide even the
basic necessity of shelter to Scheduled
Castes and Scheduled Tribes. The
Government may have many schemes
to improve their lot, but the first and
foremost duty of this Government
fs to see that no hut and no
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house belonging to this community is
constructed and established on the
private land. The Government should
try to purchase and give those lands
to the Scheduled Caste people. The
Government should tackle the problem
of housing of the Scheduled Castes on
a war basis. The Government should
set apart at least Rs. 10 crores solely
for providing shelter for the Scheduled
Castes and Tribes. Government can
also make use of the machineries
which have been in use for the con-
struction of projects and dams at vari-
ous places. To help the Scheduled
Castes and other low income groups
to have better shelter, more expediti-
ous methods and machinery to get
sites should be employed. Provision
should also be made to give cheap
building materials like cement, steel
and timber. The cost of houses could
also be brought down if certain
mechanical equipments are given; for
instance, quarrying and stone-cutting
work could also be given through the
Public Works Department. It is time
for the Government to consider the
setting up of a Rural Housing Corpora-
tion, and insurance companies, trusts,
and other charitable institutions may
be asked to invest money in the hous-
ing scheme and the Government can
promise them a better return. In
order to clear their slums, the Govern-
ment can insist on the lanaiords to
provide better houses for those peo-
ple who have been settled on those
lands, this will compel the landlords
to sell their land at considerably low
prices.

Shri Dabhi (Kaira North): While
giving his reaction to the Budget pro-
posals, the hon. Member, Shri Tulsi-
das, is reported to have said that we
are now returning to a ‘bullock-cart
economy’. 1 do not know exactly what
he meant by that. But from what he
said about cottage and small indus-
tries on the floor of this very House,
1 feel that he used those words be-
cause of the Government’s policy of
encouraging cottage and small-scale
industries by levying duties, by pur-
chasing more and more products of
cottage industries and by other means.

97 PSD
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It is' quite natural that the big indus-
trialists and capitalists do not like the
encouragement being given to the
small-scale industries, on whose ruins
the big industries have been flourish-
ing. They give their lip-sympathy to
the small-scale and cottage industries,
but really they do not want that any
encouragement should be given to
them. This has been made clear from
the various speeches that have been
recently made by several big indus-
trialists. On 7-3-54 while speaking at
a meeting of the Federation of
Indian Chambers of Commerce
and .Industry in New Delhi,
Shri G. D. Birla stated that they
wanted to encourage only those small
industries which would serve as fee-
ders to the big-scale industries. Not
only that; he wanted that people
should buy not Khadi but mill cloth;
not ghee or ghani oil but only vanas-
pati. Not only that, he ridiculed the
idea of Gandhiji regarding India get-
ting self-sufficient by means of the
charkha and hand-weaving. The other
day, Shri, N. N. Wadia, the President
of the Millowners’ Association, stated
that their customers were 36 crores of
people. That means they do not want
any other cloth, Khadi or even hand
loom cloth, should be purchased by the
people. He boasted that the textile
industry gave employment to seven
lakhs of people; but he forgets that
though the mill industry was able to
give employment to seven lakhs of
people after 100 ye«rs of its existence,
it has flourished on the ruins of the
khadi industry which gave employ-
ment not to g8 few lakhs but to mil-
lons of people. This is the attitude
which the big industrialists show to-
wards the small scale and cottage in-
dustries

Now, the question is, what is the
attitude of the Government towards
these industries? There is no doubt
that recently Government have been
trying to give some help and en-
couragement to the cottage and small-
scale industries. But the question is
whether they are doing all that they
should do to encourage these indus-
tries. The reply to this question is in
the negative. Not only is my reply
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in the negative, but the speeches which
several of the hon. Members made on
the very floor of this House also show
that the Government are not doing all
that they should do for encouraging
the cottage industries.

Then there is another point. Unless
you have got a certain faith in a parti-
cular cause, you cannot have any
enthusiasm for that cause. Unless you
have got enthusiasm for that cause,
even if you mechanically give certain
financial aid, to particular industries,
you cannot really advance that cause,
and you cannot successfully pilot the
course of that industry. 1 have with
me here an issue of the Herijan. You
know that the All-Indis Khadi and
Village Industries Board recently pub-
lished its annual report under the cap-
tion “One year in retrospect”. While
reviewing this report, the Editor of
the Harijan in 1ts issue. dated 6th
March, 1954, has given the heading,
“Cinderella of our Industrial Sector”.
There also, he has definitely stated that
Government were not giving that kind
of encouragement which it ought to
give to the cottage industries, especial-
ly the khadi and village industries. 1
have got with me a resolution very
recently passed by the All-India Khadi
and Village Industries Board regard-
ing the help to be given to the village
ofl industry. This resolution states
that Government is not giving the sub-
sidy which the Board itself recom-
mended for giving encouragement to
the village oil industry. The resolu-
tion definitely states that unless the
suhsidyrecommean;theBoardu
given, it will not be possible to carry
on. This is what the resolution says:
1 shall not read the whole of it but
read out only a few lines.

“Without subsidy of the
type _ proposed, the Board
fears that it will not be
possible to help the Ghanis in
their struggle for existence against
the mills. Among the measures
proposed for the strengthening and
revival of this industry, the Plan-
ning Commission had included the
grant of a subsidy to the Ghanis.
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In the absence of some such
measure of relief. the Ghanis are
in danger of being squeezed out
and those engaged in the Industry
will swell the ranks of the unem-
ployed.”

We are trying to remove this unem-
ployment problem as much as possibie,
but this is the position where even
the recommendations of the Khadi and
Village Industries Board are not being
implemented by the Government.
Then, how can we say that Govern-
ment, as a whole, has any faith in this?
This is the position with regard to the
khadi and village industries.

Another point which I want to refer
to is Government policy with regerd
to the implementation of article 47 of
the Constitution of India 1n respect of
prohibition. I am sorry to state that
Government are not taking any defi-
nite steps towards the implementation
of this policy. I know tHit prohibi-
tion is a State subject, but at the same
time. I do not understand why they
do not introduce prohibition in the
Army, Navy and the Air Force. You
Enow Sir. that the other day the wife
of an Army officer who was going to
Korea had written a letter to Rajaji
in which she stated that the wife of
every army officer felt that prohibi-
tion must be implemented and that
wine has been a curse. It has been
a curse to every family. Not only
this. 1 am pained to see that, whi'e
our Prime Minister has deprecated the
cocktail parties on the one hand, what
is the vosition on the other hand? Last
year there was a carnival among
Army officers, and there, the brizes
were given. Do you know what the
best prize was? The best prize that
was to be given at the carnival wns
a8 whisky bottle! 1 shall aow refer to
one smull passage published recently
in the Harijan. In that issue of the
Harijan it is stated that on the 26th
January. 1954—it was a dry day in
Delhi State—some people requested
the Chief Minister that on that duy
the shops should not be closed. The
Editor of that paper was in Delhi on
that day and he states on the strength
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of a newspaper report—I do not know
what is the truth—that on the 2dth
January, people were allowed to Arink
as much as they could

Shri Gidwani (Thana): If they are
allowed to do so every day, what do
you say?

Shri Dabhi: We know that recently
the AILC.C. has passed a resolution
again afirming its faith in prohibition.
But this is a strange thing that is go-
ing on in Delhi. I hope Government
will take steps to remove this evil,
unless they want to be content

with qQds arfewees |

1 now proceed tv another point.
We know that some cul precious
stones are imported into thig country
from Burma, Ceylon and elsewhere—
from other soft currency countries.
These precious stones are cut, polished
and then exported to foreign countries.
As a result of this, several of our people
earn their livelihood and we also get
some dollar and sterling exchanges
because of these cut precious stones
which are exported to USA., UK,
Switzerland, France and other coun-
tries. But after the imposition of the
26 per cent. duty, these imports and
exports have been dwindling and many
people have lost their livelihood. es-
pecially those who were engaged in
the cutting and polishing ot stones—
the artisans of Cambay, which is a
very famous city, famous for the cut-
ting and polishing of stones.

1 would give you some figures to
show the real state of atfairs. The
export duty, in 1852-83, from these
precious stones amounted to
Rs 1.27442. But, as a result of this
20 per cent. imposition, it has dwindl-
ed to only Rs. 14.377 in 1953-54. From
import duty also it Is not very much
and the Government got in 1953-54
only Rs. 41.848. So, ! appeal to the
hon. Finance Minister to immediately
remove this 30 per cent. di'ty on the
import of these stones and thus give
l{ellet to the persons who are engaged
n this trade.

With these few words. 1 resume my

let.
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shri K. P, Sinha (Patna Central):
Mr. Chairman, I am obliged to you
for the time you have given me. 1
must, at the outset, say that I am not
an economist and, therefore, 1 would
not be able to throw much light on
the intricacies of the Bill which is
before us. I must tell you that I am
a man who befieves in the principle
of joint Hindu family. When a Karta
is placed in charge of the family
affairs, especially financial affairs and
so long as his sagacity and sincerity
are not in doubt, he has got to be
believed and co-operated with by all
sections of the House. In that light,
1 say, thé Finance Minister has got
to be ssupported.

I have been hearing since the very
beginning arguments for and against
the Budget proposals and the more I
hear them the more I am inclined to
believe that there is sincerity and a
good amount of care is being taken,
so far as the filnances of our country
are concerned.

1 take this opportunity to place be-

fore this House the grievances of the
Backward Classes. When 1 say
‘Backward Classes’. I must say that
this has been divided into three parts,
the Scheduled Castes, the Sche-
duled Tribes and the other
Backward Classess So far as
theScheduleantesandthedee-

duled Tribes are concerned, we

heard thexrmesbem‘repruenud
here by very many hon. Members;
but, so far as this third kind of peo-

so many difficulties. Though it has
been laid down in the Constitution
that all possible safeguards should be
given to these Backward Classes, 1
find the only sort of help that has
been given from the Centre is with
regard to education. This help is so
very meagre, as will appear from the
following facts. In 1949-560, there
were 3154 applicants for scholar-
ships and only 48 were granted
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legislation, the mentality has not
changed and unless the mentality is
changed, it would be very difficult to
bring the reliefs that are required to
them. 1 place before you the re-
commendations of the Scheduled
Castes and Tribes Commissioner. He
has stated that even though the re-
ports have been submitted and it has
been pointed out to the Government
that certain reliefs should be given to
these people, still, so far as the
services are concerned, they have not
been properly represented and that is
why 1 say that the Commission’s re-
port and legislation alone in this re-
gard will not be sufficient. A change
of mentality is required.

1 place before you two instances,
One person appeared for the 1IAS
examination. He was the son of a
court peon. He passed all the written
examinations and in vive voce omne
qQuestion was put to him. He was
asked: what is your father’s profes-
sion? The poor man hesitated but
later he said that his father is a peon.
He said he felt that as soon as he said
s0, the mentality of the Commission

land either dry or flooded:; the crops
are in this way devastated practically
every year in some form or other......

Shri D. C. Sharma (Hoshiarpur):
Why cannot you have three crops a
year?

8hri K. P. Sinha: We have got very
big projects costing crores of rupees.

When you are spending hundreds of
crores of rupees so that you may con-
vert unfertile or barren lands into
fertile lands, why do not you care for
these small schemes by virtue of which
you can at once save these crops?
Therefore, I submit that some sort of
small and medium schemes of this
character which. when taken up,
would benefit the cultivators of these
lands which are very fertile should be
taken up.

Community projects are started in
the canal-irrigated areas or where
only a little earth work is required or
little drains. Some kuchha roads are
constructed in places where there are
already a foot-path. We say we are
going to have hospitals and schools
But who is going to meet their re-
curring expenditure? The main pur-
pose of the project, I think. is to make
the crops of the land sure in the
rural areas.

As you have rung the bell, Sir. I
shall resume my sest

Shri Shivananjappa (Mandya): The
Finance Minister has told this House
time over and again that the rate of
spending as reflecting the physical
progress of the Five Year Plan is far
from satisfactory. He has also re-
ferred in the course of his Budget
speech to the fact that many appro-
priations have been rendered infruc-
tuous because of administrative delays

in sanctioning, or in pursuing develop-
ment schemes.

The Ministry of Irrigation and Power
which has the responsi-
bility for the multi-purpose projects
must take the prime responsibility for
not spending its allocations. These
allocations were relatively conserva-
tive and modest, and they could
easily have been exceeded if this
Ministry had any great drive and
vigour in pursuing its task. This
Ministry was not oaly wanting in
drive and vigour, but it lacked a
Minister for over six monaths. Apart
from this, the outlook of this Minis-
try on the conduct of its leading
officers has been disastrous. The
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D.V.C. has been left without a Chair-
man for over six months. Any officer
placed at the head of any of our great
national undertakings, be it Damo-
dar, Hirakud. Bhakra-Nangal or the
great Chittaranjan Works, must re-
ceive the same support which any
managing director of a private com-
pany would receive. Hence the Gov-
ernment ought not to fail, through faults
in its machinery, to turn to gooa
account the sacrifices of the people.

Further, it is an undisputed fact
that the Central Secretariat is over-
staffed. and nearly 33 per cent. of the
staff is superfluous.

This mass employment for ‘digging
holes and filling them up’ is breeding
inefficiency and eating away the very
core of sound administration. The
tax-payer would not be called upon
to maintain an army of parasites who
are cankers in the Government. Either
retrenchment or scaling down of
salaries on an equitable basis must
be resorted to for effecting economy
and efficiency.

The Central Pay Commission has
done a great harm to this country.
Its report was intended to embarrass
the Britishers who ruled this country
when the Commission made its report.
The late Mr. M. A. Jinnah realised
the implications of this report and did
not accept it for Pakistan. On the
other hand, he appointed another
Commission, with the result that
scales of pay in Pakistan are lower at
present than in this country.

This brings me to the graver issue
of disparity in the scales of pay and
allowances between the Centre and
the States’ employees. This matter
has been agitating the States Govern-
ments for some time past, as would be
evident from the representations made
to the Centre by the Governments of
Saurashtra and Mysore. The large
disparity between the emoluments of
the Central and State employees has
been a source of considerable em-
barrassment to the State Govern-
ments. In and out of season the State
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employees are pressing their claim
for equal treatment. This disparity
is genuine source of discontent, im-
pairing their efficiency. To cite one
example, a peon in the Accountant-
General’s office at Bangalore draws as
much pay as a graduate clerk in the
State service, and double that of his
counterpart in the State services. It
would be too much to expect from the
State employees any appreciation of the
administrative difficulties confronting
the State Governments. If the Stale
Governments raised the emoluments of
their employees, it will seriously affect

"their nation-building services. Sir, the

Central Government should formulate
its policies in such a way that they
may not result in any embarrassment
to the States. Meanwhile, the Gadgil
Committee has made its report, and
its recommendation of merging half
the D.A. with the basic pay has been
accepted by the Government.

6 PpM.

The Government of India must rea-
lise the volume of discontent their
system breeds when two brothers aof
equal gqualification, often working in
the same building, receive two sets of
salaries on the ground that one is an
employee of the Central Government,
and the other of a State Government.

Another point which I wish to bring
to the notice of the Finance Minister,
is the representation of the Govern-
ment of Mysore. regarding the en-
hancement of the loyalty on gold.
Under the Gold Duty Act, the State
of Mysore was in receipt of a revenue
of more than a crore of rupees per
year. With the repeal of the Act in
1849, and wunder the terms of
the agreement entered into with
the ¥ 3.F. Mining Companies, a
revenue of Rs. 20 lakhs was anticipated
as net surplus. This expectation was
not materialised. The Government of
Mysore are getting nothing from the
Gold Company except a bare royalty
at the rate of § per cent. which they
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had to pay irrespective of the agree-
‘ment. The John Taylor & Company
!have managed to keep the prices of
Indian gold higher than the world price
mainly by inflating the expenditure and
other working costs. They have
shown no profits for the Government
of Mysore to share. In the present
context of the flnances of the Mysore
State, I request the Inance Minister
. to give his concurrence for raising
the rate of royalty on gold which has
remained stationery at 5 per cent.
from time immemorial, to 10 per cent.
at least.

With these words I conlude.
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Shri Beli Ram Das (Barpeta): Sir,
I belong to the problem State of
India, namely, the State of Assam,
covering the North-East Frontier. It
fs under-developed and there is
chronic shortage of funds for any
development purpose. In the past,
the Britishers cared more for tea, coal
and oil and left the country entirely
in darkness and backwardness. All
the trade and commerce and indus-
try are in the hands of outsiders and
the Assamese people never get any
employment in those concerns. This
being the case, it is hoped that the
Government of India will pay more
attention to the State of Assam, which
is under-developed.

In the present state of civilisation,
oil is a commodity which is necessary
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both for war and for peace. In
India, oil is found only at Digboi in
Assam. Recently, oil has been found
at Naharkhotia. The Governments
both at the Centre as well as in the
State are negotiating with the Assam
Oil Company, which is a foreign com-
pany for granting a prospective lease
of Naharkhotia and they have not
taken this House into confidence. Re-
cently, I had a talk with one of the
Directors of the Company who has
come from London and, from him, I
have found that Naharkhotia oil-field
will be a very profitable one and they
are trying to get a market for the sale
of their products in other parts of
India. This being the case, the Gov-
ernment should not have given the
lease at a nominal royalty. Though
we have become independent, we have
got that lingering trepidation of heart
to face a European and bargain on
equal terms. 1 have been told that
there is still room for improvement
in the agreement, in the interest of
India. In this connection, I am cons-
trained to observe that some high-
ranking officials in the Government of
India show undue solicitations in the
matter of speedily obliging the foreign
concerns. I have come to learn that
one Joint Secretary from tie Govern-
ment of India, belonging to the
Ministry of N.S.S.R. accompanied the
General Manager of the Company to
Shillong in connection with a prous-
pective lease at Naharkhotia and
coaxed, cajoled and bullied the Gov-
ernment of Assam into amiable com-
pliance of agreeable terms for the
foreign concernsy This is a very im-
portant thing and the country and the
legislators at least should have been
taken into confidence when they
leased these Naharkhotia oil fields.

Sir. on previous occasions, 1 spoke
about the exploitation of the coalfields
in the Garo Hills. I am glad that the
Government of India have taken a
step for opening out a railway line
for the exploitation of coal in the
Garo Hills. It has been recommended
by the Planning Commission that Garo
Hills coals should be exploited so as
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to relieve the consumption of higher
grade coke and to relieve the
railways from briiging coal from
Bihar and Bengal over a long distance.
Though coal is available in Assam, we
are supplied coal from Bihar and
Bengal and thereby we are feeling
the shortage of wagons to carry other
necessities to Assam.

Besides this, the coal in Garo Hills
contains large quantities of sulphur.
Sulphur is a commodity which is
normally rarely found in any other
part of India. So, the Planning Com-
mission has recommended that the
sulphur content of the coal in the
Garo Hills should be exploited in its
various forms. I request the Govern-
ment to appoint one coal-mining
engineer, depute him to Assam to
examine the qualitative and quanti-
tative prospecting of these Assam coal-
fields.

We have seen in the last war that
the enemies wanted to invade India
through the Assam frontier. Assam is
the gateway to the anti-social elements
today and same is the gateway to
ideologies repugnant to the age-old
culture and tradition of India. I cite
the Naga Hills, as a glaring instance
If you do not improve the condition
of the tribal people living in the Fron-
tier Agency, if you do not make them
feel the glow of being a citizen of
independent India. no amount of
police and military strength will be
able to keep them at bay and you
will have to suffer in the long run.
1, therefore, request the Government
to give their serious thought about
these frontier people.

Sir, I have been listening with great
interest for the last two years that
the Government of India are trying
to bridge all the rivers in India save
and except poor Brahmaputra. During
the war the construction of a bridge
across the Brahmaputra was taken up,
but we do not know why the Gov-
ernment did not pursue it after the
cessation of hostilities—I think due to
the change in the political set-up, it
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was dropped. I also heard that a
contract was given to a company for
the construction of a bridge and Gov-
ernment had to pay some compensa-
tion to the company. If you want to
develop Assam, Manipur, Tripura and
the Frontier areas, the necessity for
a bridge across the Brahmaputra is
very great. 1 urge that the construc-
tion of the bridge across the Brahma-
putra be included in the Second Five
Year Plan.

Now, I come to the financial side of
Assam. Assam has no industry and
no commerce worth the name. She
has no port and there is no electricity
in the revenue of this underdeveloped
State. Assam has got tea, jute and oil,
and the Government of India draws
away Rs. 8 crores annually from
Assam in the shape of excise duty,
export duty etc. She has got a
revenue of only about Rs. 10.82 crores.
How can the people of Assam carry
on like this and prosper under
this condition? I ask the Govern-
ment to look into the matter and do
justice to the State. I refer to the
state of affairs in the State of Assam
and the deficits in 1952-53, 1953-54 and
1854-55 are roughly Rs. 1 crore,
Rs. 1} crores and Rs. 2 crores res-
pectively. It means that every year
there is a deficit to the tune of Rs. 2
crores. The Government of India, ac-
cording to article 273 and article
275(1) of the Constitution, makes
contribution to the tune of Rs. 40
lakhs, but this sum is not enough to
meet the gap between revenue and
expenditure of the 6 autonomous dis-
tricts in Assam under the Sixth
Schedule. .

This is what the Finance Minister
of Assam said in his last Budget
speech:

‘“There is also some wrong im-
pression in some quarters that the
gap between the revenue and the
expenditure in respect of the ad-
ministration of the Sixth Sche-
dule districts is made up by the
Government of India and that
Assam does not spend for the six
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autonomous districts. This im-
pression is absolutely unfounded
and is due to want of information.
The Government of India makes
a grant of Rs. 40 lakhs annually
as a contribution to the State
Government to meet a part of the
gap between the revenue and ex-
penditure in respect of expendi-
ture of administration for these
six districts. The actual gap is
much more. The Government of
India do not pay anything except
for the article 275 schemes. What
is received under this article 275
scheme is spent on these States...

If a proportionate share of all
these expenditures were debited
to the six districts, the gap bet-
ween the revenue and expendi-
ture would be increased by
several lakhs more.”

This is the position of the State of
Assam. If the Government of India
do not come forward with a bigger
grant, then the State of Assam cannot
be run smoothly. I urge upon the
Government to give some more grants
to the State of Assam. In the alloca-
tion of income-tax. Assam’s case was
not properly considered. Population
formula was the basis in allotting
excise duty; I think it was wrong
to apply this in the case of Assam
because hills and jungles cover about
two-thirds of the area of the State
of Assam. and it is unproductive and
thinly populated. It is for this for-
mula that Assam did not get its legiti-
mate share in income-tax and excise
duties.

As regards communication, I want
to mention a few points. Partition
has affected Assam severely and it has
severed Assam from the rest of the
country. The railway link cannot
carry all the freight and is not eficient
enough to handle the freight to Assam.
River transport belongs to a foreign
company and they put all sorts of
obstacles in our way and raise the
freight whenever opportunity occurs
for them. Places where the railways
do not touch. they raise the freight to
an enormous extent and where there
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is competition between railway and
steamer, they take to the game of
under-cutting the rates of the freight.
1 hope Government will take over
this company and nationalise it.

In the hills of Assam. there is a
system of cultivation called the Jhum
cultivation. Under this system what
they do is this. They cut down the
trees and clear the jungles and after
doing a little bit of hoeing, they sow
some seeds and the yield they get
is very low. It is for this reason that
they have to supplement their food
by fifty per cent. at least by roots
like Kachaloo on account of which
they suffer from goitre and other
diseases. I hope that Government
would introduce terrace cultivation
in the hills so that all these difficulties
could be overcome. In the hill dis-
tricts, particularly among the Angani
Nagas this system of terrace cultiva-
tion was introduced during the Bri-
tish regime and it was very popular
previously among the Angani Nagas
but this has been discontinued and I
do not know how this happenedgs 1
request that Government should try to
introduce terrace cultivation in the
hills.

Deforestation is one of the causes of
soil erosion in the hills and soil ero-
sion in the hills is one of the imme-
diate causes of flood. As hon. Mem-
bers of this House know. we get
plenty of floods every year and our
crops are destroyed. Government
should stop cutting down the trees
and stop Jhum cultivation by intro-
ducing terrace cultivation. I do not
blame the tribal people because they
are helpless. Unless they get some
substitute system, they could not leave
this system of cultivation. I draw
particular attention of the hon.
Finance Minister to make some spe-
clal grant for introducing terrace
cultivation in the State of Assam. -

The main crop of the tribals in
Assam is oranges, bananas and pine-
apples. They cannot get good markets
for their produce. Government of
India very kindly arranged to send
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their oranges and pine-apples to
Calcutta by air but air freight is high
and they do not get an incentive. So,
I request Government to arrange to
sell oranges, pine-apples and bananas
in all parts of India, particularly In
the Northern India. In order to make
an experiment, I brought some
bananas, pine-apples and oranges to
Delhi, and even in this temperature
the Assam oranges and pine-apples
do not decay at least for 6 or 7 days.
If Government makes proper arrange-
ment for their transport by railway
with the help of refrigerated vans,
things can be improved very much.
There is a good market for them in
Northern India. They can be brought
to Delhi also. An orange costs one
pice there, whereas we are purchas-
ing an orange at the rate of six pice
or two annas here. And so is the
case with pine-apples. I would there-
fore request the Government to consi-
der this matter and do this little bit
of help to Assam.

Lastly, I wish to say that in Assam
there is no sale of timber. East
Pakistan was previously the best
purchaser of its timber. On account
of partition, there is no sale of Assam
timber in that area. So, I request
Government to find out a market for
Assam timber. 1 have been told that
our Government purchases a large
quantity of timber from Burma. They
should try to use Assam timber ins-
tead of importing timber from Burma.
They can also be used for sleepers
on the railways. The railways at
present use only steel sleepers. Gov-
ernment can ask the railways to use
treated Assam sleepers and thus help
the State in earning some money.

Shri Jhulan Sinha (Saran North):
Mr. Chairman, out of deference for
the wishes of my friends from the
South I seek your indulgence for
speaking .in English.
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